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WST OF AUTHORISED AGENTS FOR 'I'HE SALE OF LOX 
SABHA SECRETARIAT PUBLICATIONS 

$1. NamoofAgent Agency SI. Name of Agent Agency 
No. No. No. NO. 

ANDHRA PRADESH 

Andhra Univardty General 
Cooperativo Stares Ltd., 
Waltair (Visakhapatnam) 

O.R. Lakshmlpathy Chctty 
and Sons. General Mer- 
chants and News Agents, 
Newpet. Chandrrgirl, 
Chittoor District. 

ASSAM 

Western Book Depot. Pan 
Bazar. Gauhati. 

BIHAR 

Amar Kltab Ghrr. Post 
Box 78. Diagonal Road. 
Jamshedpur. . 

Vljay Stores, Statlon Road, 
Anand. 

The  New Order Book Com- 
pany, Eillis Bridge, Ahme- 
dabad-6. 

HARYANA 

Mls. Prabhu Book Sorvlce. 
Nal Subzlmandi, Gurgaon, 
(Havana). 

MADHYA PRADESH 

Modern Book Houaa, Shlv 
Vflas Palace, Indore City. 

MAHARASHTRA 

Mk. Sunderdas Gianchand, 
601. Glrgaum Road. Near 
Princess Street. Bombay-2. 

TheInternational Book 
House (Private) Limited, 
9. Aah Lane. Mahatma 
Gandhi Road. Bombay-]. 

The Internatlonal Book 
Servlce, Deccan Gymkhana. 
poona-4. 

Charles Lambert & Com- 
pany, 101. Mahatma Gan- 
dhi Rood, Opposite Clock 
Tower, Fort, Bombay. 

The Current Book House. 
Maruti Lane, Raghunath 
Dadaji Street. Bombay-1. 

Deccan Book Stall, Far- 
guson College Road, 
Poona-4. 

M/s. Usha Book Depot. 
5851A, Chira Bazar, Khan 
House. Girigaum Road. 
Bombay-2 B.R. 

MYSORE 

M/a. Peoples Book 
Opp. Ja anmohan 
~ y ~ o r c - P .  

House. 
Palace, 

Information Centre. 
Government of Rajasthan. 
Tripolia, Jaipur City. 

U'ITAR PRADESH 

Swastik Industrial Works, 
59, Holi Street, Meerut 
City. 

Law Book Company, 
S r d a r  Patel Marg. Allaha- 
bad- 1. 

WEST BENGAL 

Granthaloka. 511. Arnblca 
Mookherjee Road. Belgha- 
ria, 24 Parganas. 

W. Newrnan & Company 
Ltd., 3, Old Court Housc 
Street, Calcutta. 

Firma K.L. Mukhopadhyay. 
6/1A. Banchharam Akrur 
Lane, Calcutta-12. 

M/a. Mukherjl Book Hcwqa. 
8-B, Duff Lane, Calcutta-6. 
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1Sxecution of Najafgarh Drainage Scheme in Delhi. 

1.6. h paragraphs 1.1 to 1.30 of their 37th Report (Fifth Lok 
Sabha), the Public Accounts Committee dealt with the execution 
of the Najafgarh Drainage Scheme and apportionment of its cost 
between the beneficiaries. The Committee made the following ob- 
servations in paragraph 1.27 (S1. No. 2)- regarding lack of proper 
planning in the execution of the scheme. 

The scope of Phase 11 of the scheme was chauged in 1864 by 
increasing the discharge capacity of the drain from 900 
cusecs to 3000 cusecs uniformally. The Committee are not 
convinced that this could not have been done earlier as this 
capacity was already provided for in the city reaches and 
the ultimate requirement of this capacity in the upper 
reaches was also contemplated earlier. The Committee 
therefore feel that the scheme as originally conceived was 
not comprehensive enough to meet the future requirements 
with the result that during 1964 Delhi faced heavy floods 
which caused wide spread damages to property amounting 
to Rs. 185 lakhs. The emergency works which had to be 
undertaken as a result thereof cost Rs. 4.39 lakhs. 

1.7. In their reply dated the 21st October, 1972, the Ministry of 
Irrigation and Power have stated as follows:-- 

The reasons for not providing the discharge capacity of 3000 cs 
when the Najafgarh drainage scheme Phase I1 was 
prepared have been explainqd in the replies to Point No. 8 
under para 33 of the report of C. & A. G., relating to the 
allocation of expenditure on drainage scheme supplied to 
Lok Sabha Secretariat vzde this Ministry's letter No. F.C. 
12(19)/71 dated 10-11-71. A copy of the reply is enclosed 
for ready reference. 

In the Reddy Committee report, the discharge capacity in the 
upper reaches of the Najafgarh drain had been estimated 
as about 450 cs. This was based on office studies of Survey 
of India top0 sheets. The catchment area contributing to 
the inflows into the Najafgarh Jheel had then been com- 
puted as 432 sq. miles. ln 1959-60, detailed fiela surveys 
and investigations were carried out. Detailed studies 
were also made with the data of rainfall and levels .af 
Najafgarh lake observed till then and the topography of 
the area. These studies brought out that the capacity 
of 450 cs. from Kakraula to Daryanala would not be ade- 
quate to gwe the desired interim relief in the JheeI 

h 



area. It  was estimated that the capacity required would 
be 900 cs. 

In 1964, there was heavy raifall in the catchment of Najafgarh 
drain and the 'contiguous areas of Haryana and Rajasthan. 
Consequently, there was considerable inflow from the 
Sahib1 river. Such heavy, inflow bad not been experienced 
in the past. The level in Najafgarh Jheel rose to all time 
record of 695.6 submerging an area of about 60,006 acres. 

A Committee of Te-chnical Experts (Motiram Committee) 
was appointed by the Government of h d i a  to study the 
situation arising out of the l9G4 flaods and drainage con- 
gestion. This Committee made detailed hydrological 
studies and came to the conclusion that the capacity of the 
Najafgarh drain between Kakrula and Daryanala should 
be increased from 900 cs. to 300Qcs. for bringing down 
the l e ~ e l  of the Najafagrh Jheel to RL 686 after the mon- 
soon to enable Rabi cultivation in the marginal area of the 
lake. Thir conchsion of the Committee was accepted 
and Stage I1 of the scheme was modified accordingly. I t  
was considered that with the development in the upper 
reaches, the chances of flows as experienced in 1964 would 
be frequent and that the increase in capacity as recom- 
mended by the Committee was essential. 

1.8. The Committee wish to point out that they bad observed that 
the Najafgarh Drainage Scheme as originally conceived was not 
cornprebensive enough to meet the future requirements only after 
taking into account the position brought out in the reply of the 
Ministry vide paragraph 1.16 of the 37th Report (Fifth Lok Sabha). 
They, therefore, wish to reiterate that there should be better planning 
at least. in future. 

1.9. In paragraph 1.28 (Sl. No. 3) of the Report the Committee 
made the following observations regarding the sharing of the cost 
of the scheme:- 

"The Committee note that Government of Haryana who are 
one of the beneficiaries of the scheme have neither paid 
their share of cost <of Phase I1 originally fixed as Rs. 11 
lakhs nor accepted the revised share of Rs. 49.81 lakhs 
consequent on the increase in the scope of the scheme. 
Their share in Phase I11 of the scheme is stated to have 
been provisionallv Axed as Rs. 149.25 lakhs. The Com- 
mittee are of the opinion that the beneficiaries concern- 
ed should have been speciflcslly consulted in enlarging 



the sco2e and financial implications of the gecond phase 
of the scheme and"before undertaking the third phase. 
The Committee would like to know the settlement reach- 
ed finally in this behalf and the principles followed in 
reaching the settlement." 

1.10. In reply the Ministry have stated in a note submitted to 
-the Committee as follows:- 

"The Government of Haryana have since paid the share 
amounting to Rs. 11 lakhs towards Najafgarh drainase 
scheme Phase 11. In regard to sharing of cost of Phase 
111, no decision has yet been reached and the matter is 
being pursued with the Haryana Government." 

1.11. The Committee regret that the reply of the Minidry is 
silent on the question of acceptance by the Government of Haryana 
of the revised share of Phase I1 of the work. The position in this 
regard as well as the decision regarding the share of cost of Phase 
I11 may be intimated to the Committee. 

1.12. Suggesting that there should be some uniformity in regard 
to sharing of cost of inter-State drainage schemes the Committee 
hade  the following observations in Paragraph 1.29 (S1. No. 4) of 
the Report:- 

The Committee learn that there are no uniform rules regard- 
ing allocation of cost of inter-State drainage schemes 
between the beneficiary States. In the Najafgarh scheme 
the Committee find that while the cost of Phase I1 is 
sought to be allocated on the basis of catchment area in 
the respective States. The Committee desire that there 
should be some uniformity in this regard. 

1.13. The Ministry have intimated the following:- 
In the reply to Point No. 10 furnished to the Lok Sabha Sec- 

retariat vide this Ministry's letter No. F.C.12(9) 171 dated 
10th November, 1971 the general principles on which 
allocation of inter-State drainage schemes are made have 
been ex?lained. A copy of the note on item No. 10 is 
enclosed for ready reference. These procedures are amli- 
cable in general to all drainage schemes. 

The general principles in allocating the cost of drainage 
schemes which ' concern more than one State arr. 2s 
follows:- 

[i) the allocation is done in the ratio of cusec miles. 



(ii) the allocation is done in the ratio of the catchment areas 
where the catchments are of similar nature and the 
carrier drain is common. 

(iii) the allocation is done in the ratio of the benefits actually 
derived by the beneficiaries. 

The *choice of method to be employed is determined on merits 
cf each case and as mutually agreed to by the beneficiaries. 

1.14. The Committee had taken note of the fact that there was 
no uniformity in the principles adopted or proposed to be adopted 
in regard to sharing of the cost of different phases of the Najafgarh 
Drainage Scheme and desired that there should be some uniformity. 
In reply, the Ministry have merely restated the position brought 
out already in paragraph 1.24 of the 37th Report (Fifth Lok Sabha). 
The Committee, therefore, wish to reiterate that there should b: 
uniformity in the principles adopted at least in regard to the same 
-scheme in future. 

1.15. Commending that there should be some enforcing machinery 
for the timely execution of inter-state drainage schemes the Com- 
mittee, in paragraph 1.30 (Sl. No. 5) of the Report, observed:-- 

Another factor to which the Committee would like to dravr 
the attention of Government is the understandable reduct- 
ance of the States upstream to %reed to share the f i ~ a n -  
cia1 burden of interstate  drainage schemes. In view of 
the vital importance of the drainage schemes as a floor! 
control measure to save life and property, there should 
be some enforcing machinery so that execution of neces- 
sary inter-state drainage schemes is not impeded or their 
progress between the States to share the cost or non- 
reimbursement in time their agreed share of the cost to 
the Project authorities. 

1.16. In reply the Ministry have stated as follows:- 

The Ministry of Irrigation a.nd Power had in the Part explored 
the possibility of settling the disputes relating to alloca- 
tion of cmt by holding inter-State meetings and tiiruug!! 
the river commissions, zonal councils etc. but t a k i ~ q  into 
account the difficulty in arriving at decisions speedily and 
also consequent delays in the implementation of inter- 
State schemes, the Ministry of Irrigation and Power h a w  
suggested that from the 5th Plan onwards, the financing 
of inter-Statc schemes should be done by the Centre. This 



will obviate the need for a11ocatioi-i' of cost among the 
various interested States, T h 4  suggestion has to be ion- 
sidered by the Planning Commission while finalimf, the 
pattern of financing of Plan schemes during the b~a Plan 
period. 

1.17. The Committee note that it has been suggested that from 
the Fiftb Plen asyards the financiarc d inter-We. drainage scl e m s  
sbould be done by the Centre which wiU obyhtg the need for alloca- 
tion of cost among the v.arhus interested Sates s a d  that this suy- 
gestion has to be considered by the Planning Commission. The 
decision taken in this regard mey bo intimated to the Committee. 

Poor performance of draglines-Paragraph 1.63 (S. No. 11) 

1.18. In Paragraphs 1.31 to 1.63, the Committee dealt with the 
unsatisfactory working of 133 draglines employed by Flood Control 
Wing of the Delhi Administration. The Committee made the 
following observations in regard to improving the efficien'cy of the 
earth moving machines working in different parts of the ccuntry in 
paragraph 1.63:- 

Another disturbing feature of the performance of the drag- 
lines is the frequent breakdowns and consequent loss of 
24,642 working hours in 4 years. The relatively rtewer 
ones viz., Skoda and P&H draglines have suffered most. 
Non-availability of spare parts and proper repair facili- 
ties on the spot have accounted for the delay in putting 
these machines in proper working condition. The Com- 
mittee incidentally find that the repairs were taking 
place during working season. They would like this to 
be done as far as ~ossible during the off-season. The 
Government of India are stated to have set up a Construc- 
tion Plant and Machinery Committee to go into the ques- 
tion of finding ways and means of improving the efficiency 
of earch moving machines working in different parts of 
the country. The Committee would like to be apprised 
of their findings and the action taken thereon. 

1.19. In their reply dated the 21st November, 1972, the Ministry 
of Irrigation and Power had stated:- 

* ' 
The observations have been noted. The Construction plant 

and Machinery Committee (1972) have submitted their 
report recently. A copy of the summary of their recom- 
mendations is enclosed. The recommendations of the 
Committee are presently under study of the Government. 



1.20. The Committee note that the recommendations of the Con- 
struction Plant and Mechiaery Committee (1972) which went inta 
the questiyn ef improving the efaeiency of earth moving machines 
icirh't" in"diit~nt parts of the oountsy pre r n k  study of GOV- - G&. 

e . 2 -  ,,;* 'fb'ciinii* ... 1 .  *.'&a+ - tl .t  tb *dd bc 
completed early so as to take suitable m81~ures to improve the 
working d the earth moving mechfnae. They woetld lib Xo be 
n#*l O m . >  d ,. of t b  action taken in this regard. 

" ~lk t5 thc i t~  Department, Andaman and Nicobar Islands-Losses 
incurred successively over the period 1965-66 to 1969-70-Paragraph 
2.37: (S. Ro. 14). 

.'.a+ - b. 

'1.21. In paragraphs 2.1 to 2.42, the Committee reviewed the over- 
all functioning of the Electricity Department Andaman and Nicobar 
Islands. The Committee made the following observations in para- 
graph 2.37 regarding the need for obviating losses for the Islands 
Administration:- 

Tfie Committee And that saw-dust and sawn fuel were sold 
by the Forest Department to Electricity Department a t  

' rates varying from Rs. 12.50 to Rs. 19.45 per cord during 
1960-61 to 1970-71 whereas the rates for domestic con- 
sumption varied from Rs. 5.5 tb  &. 725 hurhg the period. 
On' the other hand the rrlte for supply of electricity to the 
Forest Department was 22 paise (net) as against the rates 
varying from 25 paise to 56 paise for domestic and other 
industrial consumption. As the Forest Department also 
is stated to be working in loss, the Committee would like 
Government to examine as to what kind of tariff for 
supplies of electricity and wood fuel betwen these two 
departments and by them to outsiders would result in 
obviating the losses to the Andaman and Ni~obar Admi- 
nisti-ation as a whole which may not necessarily obviate 
the losses of each of the departments. 

1.22. In their reply dated the 25th October, 1972, the Ministry 
wf Irrigation and Power had stated:- 

The matter of refixation of rate of supply of electricity, wood 
fuel etc. between-Forest and Electricity Departments 
and outsiders to obviate losses to Andaman & Nicobar 
Administration as a whole was taken up by the Central 
water and Power Commission (Power Wing) and Mini- 
stry of Irrigation and Power with Food & Agriculture 
Ministry and the Andaman and Nimbar Administration. 



This is being pursued further with the A & N Administra- 
tion. The Forest Department hhs agreed' to supply saw 
dust to electricity, Dep,artment f& of cast en. saw-& 
premises, with the electricity department bearing the 
transporation charges. The Ministry of Agriculture who 
are in administrative control of the Forest Department 
of A & N Islands have stated that the prices of the Forest 
products are fixed by conventional commercial accounting 
and are reviewed from time to time. On recommendation 
of the Tariff Committee the Electricity Department has 
also suggested increase in tariff for power supply to vari- 
ous consumers including the saw mill based on the reco- 
mmendations of Tariff Advisory Committee. This is 
under consideration of the Government. 

1.23. The Committee note that the Forest Department has re,gard 
to supply saw dust to Electricity Department free of cost ex. saw- 
mill premises. Further the increase in tariff for power supply to 
various consumers including saw-mill suggested by the Electricity 
Department based on the recommendations of the Tariff Advisory 
Committee is stated to be under consideration of Government. The 
Committee would urge that an early decision should be taken in 
this regard so that unnecessary losses may not be incurred in future. 
Delay in erection of transmission lines-Paragraphs 3.28, 3.30-3.31 
and 3.33 (5. Nos. 20, 22-23 and 25). 

1.24. In paragraphs 3.1 to 3.33, the Committee had dealt with 
execution of a contract valued at Rs. 233 lakhs concluded by the 
Bhakra Control Board in January 1963, for supply of steel towers 
of different sizes for erection of transmission lines. In this connec- 
tion, the Committee made the following observations in paragraphs 
3 28 and 3.33 with regard to a lacuna in the contract:- 

3.28. The Committee find that the Sub-committee constitu- 
ted by the Bhakra Control Board to examine the proposal 
for the purchase of 2285 galvanised steel towers for the 
220 KV transmission lines at  the cost of Rs. 233 lakhs, 
specifically decided on 16th February. 1962 that the firm 
should be tied down to definite delivery because such 
offer as supply of the towers after sufflcient steel and 
zinc was available could not be accepted." They also de- 
cided that the penalty clause "should be made contingent 
on the delivery specified". The firm which was called t o  
discuss inter alia this matter on 1st March, 1962 agreed 
to the delivery period and the penalty clause. When the 



contract was finally entered into on 12th October, 1962, 
a proviso was, however, added to the delivery period that 
"if during the execution of tl&~ order the company is not 
able to get certain steel seations on account of the fact 
that the same are not rolled by any of the steel producers 
during any particular period, the company shall bring it 
specifically to the notice of the purchaser and any short 
deliveries on account of this shall not be subject to the 
levy of penalty." The Committee would like it to be 
investigated as to how this proviso came to be inserted 
in the contract which went counter to the decision of the 
Sub-committee especially when there was no mention of 
it in the minutes of meeting with the firm's representa- 
tive on 1st March, 1962. This proviso in effect xullified 
the provision contained in the detailed purchase order 

- issued on 16th January, 1963 that the procurement of 
steel would be entirely the responsibility of the firm. To 
what extent this lacuna in the contract went aganst  the 
interest of Government can be seen from the following. 

3.33. After examining the case, the Committee have come to 
the conclusion that in a contract entailing payment of 
over Rs. 4 crores the authorities have not shown sufficient 
care to safeguard the financial interest. The contract and 
the connected documents should, therefore, be got exa- 
mined in consultation with the Ministry of Law in view 
of the lacuna pointed out by the Committee to see whe- 

- ther there was any malafide intention. Further it should 
also be seen whether similar contracts were entered into 
by other authorities with the attendant difficulties of the 
kind noticed in this case. The results should be intima- 
ted to the Committee within six months. 

1.25. In their reply dated the 16th August. 1972 the Ministry of 
Irrigation and Power have stated the following in regard to para- 
g ~ a p h  3.28:- 

Having agred to the delivery period and the penalty clauses 
as decided in the meeting held with the representatives 
on 1.3.1962, MJs Alcock vide their letter dated 3.4.1962 in- 
formed the department that strid adherence to the agreed 
delivery schedule may not be possible if the supply of 
matching steel was not forth-coming from the producers. 
The delivery clause alongwith other important clauses of 
the order were discussed at length with the representa- 
tives of the firm in a meeting held with the Chairman, 



Punjab State Electricity Board and other officers of the 
department on 18.5.1962 and it was decided to accept the 
modified delivery clause as appearing in the contract. The 
cmtract agreement incorporating the various clauses as 
agreed with the A d  Was duly approved by the chairman, 
-jab State Qectricity Board and other full time Mem- 
bers of the Board. The relaxation in delivery clause was 
apparently based on practical consideration aegarding 
avaiiability of steel. 

A copy of the minutes of the meeting held on 18-5.1962 is enclo- 
sed. 

, 

1.26. As regards paragraph 3.33 -the Ministry have intimated in 
a note dated 5th January, 1973 as follows:- 

A detailed Note for Legal Advice giving background of the 
various issues considered by the Public Accounts Com- 
mittee, duly documented, received from the Bhakra 
Management Board, has been examined in this Ministry. 
The case was referred to the Ministry of Law and Justice 
who after examination, have come to the conclusion that 
there was no malafide intention in this case. 

1.27. Waling w?th the lacuna in the contract, the Committee had 
pointed out how it went counter to the decision of the Purchase 
SubCommittee constitlvted by the Bhakra Control Board and nulli- 
&@fc'thb yrwisians contained in the detailkd pifrehake order regard- 
ihg the procurement of steel. In reply, the Ministry have stated' 
tW4 'the msdified deHvery clause as appearing in the contract was 
a&eepted et a meeting held by the Chairman, Punjab State Electri- 
dky % a d  with the representatives of the firm and that the nlaxa- 
tion $vas apparently based on practical considerations regarding 
avdbbiiity of steel. It is not clear to the Committee as to how the 
matter was not refer id  back to the Purchase Sub-Committee in 
view of their earlier d e c b i  that the fitm &dld be tied dc,m to 
definite deiivery and tbat dhs penalty clause should be made Contin- 
gent on the deliveries specified. 

L28. As regards 9 t h  r e s l t  of the examination of the contract 
and connected decuments, the Committee have been informed that 
thq Ministry of Law have come to the c!onehrsioir~tbat there was no 
ymladide intention. The Cwamittbe nametthslesr desire that Gov- 
a ~ m i q b t  &odd be crrplefd in. e&wing iajs wtt4rscts in future in 
order hat their int$rests may met suffer as in this case. 
. ,  1 



l,29. IShe ihmplittae had also d d d  to know whether similar 
ccentrscSs were entered iato by other authorities with the attendant 
dilEculties of the Kind noticed in this case. The repZy of the Minii- 
t q r  is pilent on this point. The &unittee desire that the position 
&odd be diewed and the results intimated to them eariy. 

UO. Referring to the understanding created that the Arm tlrould 
be padd for the additional tonnage (excluding the cost of fabrication 
a d  elvanising) involved in the use of oversize steel sections, 
although the legal opinion obtained later on was diflerent, the Com- 
mittee made the following observation in paragraphs 3.30:- 

The use of oversize steel sections resulted in the increase of 
the quantity of the finished product by 480 tonnes valued 
at Rs. 6.41 lakhs. The Committee And that the opinion of 
the legal section of the Punjab State Electricity Board 
given in 1964 as also of the Legal Remembrancer, Punjab 
and the Ministry of Law obtained in 1966, was that since 
the responsibility for procurement of steel was that of 
the supplier they should bear the additional cost of the 
increased tonnage or pay damages for non-delivery of the 
stipulated material. Howwer, even earlier in July, 1963 
the Arm was told that they would be paid for the addi- 
tional tonnage excluding the cost of fabrication and gal- 
vanising. The Committee would like to know how this 
understanding was created without taking legal opinion. 
This is all the more important because the Law Ministry 
have subsequently held inter alia that this had the effect 
of modifying the stipulation that procurement of steel 
would be the responsibility of the firm. 

1.31. In their reply dated the 16th August, 1972, the Ministry of 
Irrigation and Power have stated:- 

While approving the use of tested/untested alternative higher 
sections in place of non-available design sections in the 
meeting held with the firm's representatives on 8th June, 
1963, the financial aspects of this substitution were not 
considered. This led to the irniression that the firm 
might claim not only the price of steel but fabrication and 
galvanisation charges also for such additional tonnage at 
the contract price unless the position was immediately 
clarified to them. The issue was examined with this 
background and Chpirman, Pupjab State Electricity 
Board agreed that the cost of steel may be paid by the 
department while the firm should bear the fabrication and 

3084 L.S.-2. 



I 2  

galvanisation charges on this additiculal tchnage. 'Pbc 
yuestion of taking legal opinion was nat amsidered at 
this stage. " - 

1.32. Tbe Committee aye of the view that legal opiFon she* 
have been takerh when the firm was told that they would be paid far 
the additional tonnage (excluding the cost of fabrication and g d -  
vanising) involved in the use! of oversize steel mctisns, whieh wlr 
not regrettably done in this case. They wish to caution Govern- 
ment that in such cases they should be fortified by legal opinion fr 
advance. # a  

1.33. The Committee, while dealing with the non-recovery af 
penalty amounting to Rs. 11.65 lakhs on account of belated supplies, 
made the following observation in paragraph 3.31:- 

Although supply of tower materials should have been com- 
pleted by March, 1964 in respect of 3 priority lines and by 
October, 1965 for the remaining lines, the supplies were 
actually com?leted in February, 1967 for two lines and 
for the rest by the mid 1969. The penalty for late deli- 
very amounting to Rs. 11.65 lakhs according to Audit, is 
yet to be recovered. The Ministry is of the opinion that 
the penalty would have to be determined taking cogniz- 
ance of relaxation admissible to the firm u d e r  the penalty 
clause. The Committee would like to know the declsion 
taken in this regard. 

1.34. In their reply dated the 16th August, 1972, the Ministry of 
Irrigation and Power have stated:- 

The matter was referred to the Sub-Committee constituted by 
the Bhakra Management Board for deciding the various 
outstanding issues pertaining to this supply order. After 
examining the various aspects of the case the Sub-Com- 
mittee was of the view that the delays on account of steel 
sections which were in short supi-dy should also be en- 
t~ t led  to exemption from levy of penalty as in case of 
sections which were not rolled in the country. Accord- 
ingly, the Sub-Committee observed that there was not 
sufficient justification for levying penalty. A copy of the 
minutes of the Sub-Committee meeting held at Chandi- 
garh on 6th March, 1972, is enclosed.* 

1.35. The Committee are unable to subscribe to the view tbmt 
there is no sufltfdent justification for levying tbe penalty. They -- -- 

* Not printed. 
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would, t h d q  ILe to suggsat that the opinion of tbe Ministry of 
Law may bu abtcrtrsd before comiag 00 a decision la the matter and 
the Carmitbe iaformed within thee months. 
Delay in finalisation of agreement for .supply of power  to Delhi 

S a t e  Electricity Supply Undertaking by the Bhakra Manage- 
ment Board and settlement of claims--paragraph 3.43 (July 26). 

1.36. In paragraph 3.34 to 3.43, the Committee had dealt with the 
!inahation and formal execution of draft agreement drawn up in 
September, 1954 between the Delhi State Electricity Board (now 
known as Delhi Electricity Supply Undertaking) and the Bhakra 
Management Board for supply of power to Delhi. After taking into 
account claims and counter-claims preferred by the parties concerned, 
. ie Committee made the following observation in paragraph 3.43:- 

The draft agreement for the supply of power to Delhi State 
Electricity Board (now known as Delhi Electricity Supply 
Undertaking) by the Bhakra Management Board drawn 
up in Sqtember,  1954 and as revised on the basis of 
various discussions has yet to be finalised and normally 
executed. This inordinate delay of over 17 years gave 
rise to needless disputes regarding the liability of the 
former to pay for supplies as demanded by the latter 
from time to time. According to the information furnish- 
ed the Committee. the amount claimed bv the Bhakra 
Management Board to the end of March, 1971 was 
Rs. 511.42 lakhs which however had been disowned by 
the DESU who preferred a counter-claim of Rs. 80.08 
lakhs. The Committee view all these between two Gov- 
ernment Undertakings in both of which people have a 
stake, with great concern. They trust that through the 
good offices of the Ministry of Irrigation and Power the 
issues would be settled eqeditiously to the mutual 
satisfaction of both the undertakings taking into account 
particularly the financial position of the DESU and with- 
out injuring the interest of consumers. The settlement 
reached and the execution of the agreement may be re- 
ported to the Committee within six months. 

1.37. In their reply dated the 25th October, 1972 the Ministry of 
Irrigation and Power have stated: -.-. 

The question of executing the agreement was mooted to b i t s  
the Delhi. Electricity Supply Undertaking and the Bhakra 
Management Board. Both expressed Mculty  in execut- 
ing the agreement before settling the outstanding dis- 



pctes which had arisen betweant$harm W&h regard -to the 
quaAaun of power sup@#, the rwiud Oaai;f f~m& the date 
.of the applicability of tAw revised* baieE. As f)8e bilateral 
discussions did not have any success, both the parties 
referred the dispute to this Ministry. After both the 
parties submitted their cases in detail, Secretary, Minis- 
try of Irrigation and Power discussed the msltter with 
them at  a meeting held on the 7th September, 1972. 
After detailed discussions it was decided that the Central 
Water and Power Commission should further examine 
some of the technical issues involved and submit a report 
to the Ministry. A report has been received from the 
Central Water and Power Commission rand is under 
examination in the Ministry. Further discussions will be 
held shortly for resolving the dispute. 

1.38. The Committee are not satisfied with the position that 
neither the agreement for the supply of power to D.ES.U. by the 
Bhakra Management Board pending since 1994 has been baIised 
nor the claims and counter-claims between them settled yet. They 
would urge that Government should see that these are settled with- 
out 'further loss of time. 

Extra expenditure in purchase of wheels for mine cars-Paragraph 
4.15-4.16 (S. Nos. 32-33). 

1.39. In paragraph 4.1 to 4.17, the Committee had dealt with the 
purchase of 494 chilled cast iron wheels for mine cars for use at the 
Beas Project from a firm which was neither registered with the 
X S & D  nor with the Punjab Government. The Committee had 
made the following observations in psragraph 4.15 with regard to 
lack of expertise on the part of Beas Project authorities in provid- 
ing adequate sa.feguards in the purchase order against any possible 
eventuality: - 
iik. 

It is distressing to note that while going in for the purchase 
of 494 chilled cast iron wheels for mine cars at an 
approx&ate cost of Rs. 1.03 lakhs, the Beas Project 
authorities failed to take sufficient precautions agatinsl 
defective supplies. The credentials and capacity of the 
firm were not verified. The usual right of rejection not- 
withstanding the i n ~ e c t i o n  before despatch when mac- 
hining was to be done by the consignpe and the proof 
machining before inspection were not provided for in the 
contract. All these resulted in the firm refusing to re- 
place the defective supplies. The Committee understand 



that the &M had since closed down their business and 
%hdF present whereabouts are not known. That the 
organisation lacked expertise is clear from the foregoing 
facts of the case. The ~o&mittee would like to know 
whether there were similar lapses in other contracts en- 
tered into by them which led to losses. 

1.40. In their reply dated the 7th October, 1972, the Ministry of 
Irrigation a d  Power have stated as follows:- 

1. It has been mentioned that the sual right of rejection not- 
withstanding inspection before despatch was not provid- 
ed for in the contract. The factual position is that the 
contract contained the following safeguards in this res- 
pect. 

(a) In clause 9 of the contract, it was stated that conditions 
of the contract would be same as contained in form, 
DGSD-68 and DGSD-71 corrected uptodate, of Govern- 
ment of India, Department of Supply. Accordingly, the 
terms of the contract were the same as were in opera- 
tion with the Directorate General of Supplies and Dis- 
posals. 

(b) Apart from this, the contract included the following 
clause, which gave additional right to the Department 
to reject the stores. 

Extracts from clause 16(c) of the contract 

16 (a) ** +1 

(b) ** ** 
\ 

(c) *** If the material at the time of use or within one 
year after receipt, whichever is earlier, is found defec- 
tive, the same will be returned to the supplier at his 
cost and risk and he will be liable to refund to Gov- 
ernment the amount paid to him on this account and 
all incidental charges. 

2. As for the query whether there were similar lapses in other 
contracts entered into by the Department which led to 
losses, it may be stated that, as explained above, there was 
no lapse so far as the terms of the contract were concern- 
ed. As regards the lapse in placing the order without 
verifying the credentials and capacity of the Bnn, it may 
be stated that the practice to make advance payments on 



preswtation of despatch documents .tbrauhph Bmk ,, 
artowed mainly in respect of those fbW8 whid~ are regls- 
tered either with the DGS&D or the Controder of Stores, 
Punjab. In the case of other Arms, advance payments are 
generally made after providing for pre-llnspectipn of the 
stores either by the Project Authorities or the DGS&D 
before their despatch by the Supplier. The average 
annual purchases made by the Project range from Rs. 15 
to 30 crores per year. While abundant caution is taken 
not to place orders on unreliable firms, a few cases do 
however, occur where the material on receipt is not found 
upto the required specifications. In such cases the firms 
are asked to make good the loss. 

With a view to weed out the possibility of entering into bua- 
ness with any unreliable firm, action is being taken to 
register the firms, as done by the DGS&D after inspection 
of their premises by the Project Officers who could ascer- 
tain their (firm's) capacity and resources for supply of 
material for which they want registration. 

1.41. The Committee find from the reply furnished by Govern- 
ment that the contract for the purchase of wheels did include right 
.of rejection notwithstanding the inspection before despach. They 
would, however, Iike to know whether this right was exercised in 
this case and if not why. 

1.42. Stressing the need for closer coordination and exchange of 
expertise betwxn the independeqt purchasing agencies and the 
DGS&D the Committee. in paragraph 4.16, observed: 

The Committee also notice s rather rig'd attitud etaken by tht. 
' 

DGS&D crgan~sation which was requested to arrange ,tot 
inspection of the wheels is not bringing to the notice of the 
purchaser the loopholes in the contract and the inadequacr 
of inspection. The Committee would, therefore, like to 
scggesr that there should be closer coordination and E X -  
change of expertise between the independent purchasmr 
agencies and the DGSLD who are the experts in the field 
in order to safeguard the larger interests of Government 
as a whole. 

1.43. In their note dated the 7th October, 1972, the Department of 
Supply stated as follows: - 

It  as rubmitted that there is no queqtion of DGS&D organlsa- 
tion adopting a rigid attitude This is a verv large orgall]- 

sation carrying out inspection of stores valued over several 



hundred crores of rupees every year. The procedures of 
this organisation have, therefore, to be based on sound 
practical considerations. 

The recommendation refers. to--(i) "loopholes in the contract" 
and (ii) ."inadequacy of Inspection". 

In so far as the first part is concerned, the contract was placed 
by the Beas Project directly. The question of this contract 
being examined or reviewed by the DGS&D did not arise. 
Further, as the DGS&D were concerned only with the ins- 
pection of the store, a copy of the contract was sent only 
to the Inspector. The Inspector is qualified only to 
carry out the inspection of the store. He is not a 
purchase officer and is not qualified to examine the ade- 
quacy or otherwise of the contract and it is also not his 
responsibility to carry out any examination of a contract 
from the purchase angle. There was, therefore. no ques- 
tion of his noticing any loopholes in the contract and 
bringing such loopholes to the notice of the purcha:er. 

As regards the second part, the standard of inspection provided 
for in the contract was not inadequate. The wheels were 
to be supplied by the firm unmachined and machining was 
to be done by the consignee. The blowholes could be 
located only after the wheels had been mschined. As such 
i t  was not possible for the inspector to detect anv olow- 
holes in the wheels c';lring the inspection. Such tvpe of 
contracts are not unusual for the Inspector where Purcha- 
sers ask for unmachined wheels but provide sufficient safe- 
guards in the contracts against appearance of the blow- 
holes on machining at the consignees' end. 

The DGSLD as an expert Central Pilrchaze and Inspection Orga- 
nisat on has always willingly given expert advise to the 
other Purchasing Agencies, both under the Central and the 
State Government Departments. Public Undertakings etc. 
In the instant case, the purchasing agency concerned, did 
not seek the advice of the DGWD. 

1.44. The Committee wish to suggest issue of general iastruetions 
by Government to all the Ministries/Departments hnpres6iqg on 
them the need for closer coordination and exchange of expertise 
hetween the independent purchasing agsaeise and the DOSItb in 
d e r  to safeguard the larger interests of Govetnmedt as a whole. 



Woktion of financial rules in making advance payments-Paragraph 
4.22 (S. No. 35). 

1.45. Commenting on the irregular advance payments made during 
February, 1966 by certain Division of Beas Sutk j  Link Project to cer- 
tain divisions outside the Project just to avoid lapse of savings ofi 
budget allotment and subsequent delay in Anally adjusting t h e  
amount upto 1971-72, the Committee made the following observations. 
in paragraph 4.22:- 

The Committee are inclined to take a serious view of the viola- 
tion of financial rules in making advance payments to the 
extent of Rs. 1.40 crores to Divisions outside the project 
by certain Beas Project Divisional authorities towards the 
end of the year 1965-66 just to avoid surrender of funds 
with the result that the money was not available for other 
immediate needs. The lapse is all the more deplorable as  
the advance has not been adjusted fully as yet (1971-72). 
The Committee trust that such improprieties diluting the 
budgetary control will not be committed in future. 

1.46. In their reply dated 16th August, 1972, the Ministry of Irriga- 
tion & Power stated as below:- 

Advances are given to other Departments entrusted with the 
duty of doing the jobs of the project against their specific 
demands. No department outside the Project is prepared' 
to undertake any job without being paid in advance. How- 
ever, no advance is being paid just to avoid the lapse of 
funds. 

As for the amount already advanced, the same has since been 
adjusted fully. 

1.47. Tbe Committee note that although the relevapt Audit para- 
graph stated that the advance payments were made in order to uti- 
lise the savings of budget allotment during 1965-66, the Ministry 
have contended that no advance is behg paid just to avoid the lapse 
of funds. The Committee nevertheless find that the advance pay- 
mmb mnde in 196-66 could be adjusted fully on 1972-73. They 
wodd, thedore, like to eautioa Government that no advance pay- 
msnt sbould be made without ascertaining the prospsets of its utili- 
satlca wW& a reemable time. 



CHAPTER 11 

RECOMMENDATIONS/OBSERVATKlNS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

According to the Audit paragraph the 13 Draglines used in t h e  
Najafgarh Drainage Scheme between 1M-67 and 1969-70 worked only 
for 61,000 hours as against 1,24,000 hours available for work. The 
Ministry, however, informed the Committee that the available hours 
of work were 67,085 only. The difference is mainly on account of 
the fact that the working season in Delhi is stated to be only from 
16th November to 15th June. That the machines were in fact work- 
ed beyond this period to make good the loss of 27,396 hours suffered 
due to breakdowns and other reasons shows that the working season 
fixed is not such beyond which it is not possi,ble to work. The Com- 
mittee would, therefore, urge Government to review this and Ax a 
realistic working season so that progress of works may be judged 
against a more realistic target. 

[Sl. No. 6 (Para No. 1.58) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

A review of the number of days actually available outside the 
monsoon for operation of earth moving machinery in Delhi territory 
has been made for the last few years. Based on this, i t  is considered 
that a period of 8 months in a year would be available for the opera- 
tion of earth moving machinery. Excluding Sundays and holidays. 
the actual number of working days will be about 200. According tc 
the recommendations made by the Construction, Plant and Machinery 
Committee, 1972, the schedule hours for 200 days working in two 
shift operation are 2500. Accordingly, the Delhi Administration have 
been asked to fix the schedule hours as 2500 for future planning. 

[Ministry of Irrigation & Power O.M. No. FC.12(8), 72 dt. 21-10-723 

Recommendation 

The Committee And that much time during the shifts was wasted 
in transporting the workers to the site of work. They feel that while 



it may be justified to move the labour, if so required, within work 
area during shift hours, any movement from camp to work site should 
be done only outside shift hours. 

[Sl. No. 8 (Para No. 1.60) of Appendix XI1 to 37th Report (5th Lok 
Sabha) ] 

The suggestion made is accepted and is be&g followed a t  present. 

[Ministry of Irrigation & Power O.M. No. FC.12(8) 172 dt. 21-10-721 

Recommendation 

Another disturbing feature of the performance of the draglines is 
the frequent breakdowns and consequent loss of 24,642 working hours 
in 4 years The relatively newer ones viz., Skoda and P&H draglincs 
have suffered most. Non-availability of spare parts and proper re- 
pair facilities on the spot have accounted for the delay in putting 
these machines in proper working condition. The Committee inci- 
dentally find that the repairs were taking place during working 
season. They would like this to be done as far as possible during 
the off-season. The Government of India are stated to have set up a 
Construction Plant and Machinery Committee to go into the question 
of finding ways and means of improving the efficiency of earth mov- 
ing machines working in different parts of the country. The Com- 
mittee would like to be apprised of their findings and the action 
taken thereon. 

[Sl. No. 11 (Para No. 1.68) of Appendix XI1 to 37th Report (5th 
Lok Sabha) ] 

Action taken 

The observations have been noted. The Construction Plant and 
Machinery Committee (1972) have submitted their report recently. 
A copy of the summary of their recommendations is enclosed. The 
recommendations of the Committee are presently under study of the 
Government. 

[Ministry of Irrigation & Power O.M. No. FC.12(8) j72 dt. 21-10-721 
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SUMMARY OF RECOMMENDATIONS 

Construction Plant and Machinery Committee '(1972) Report. 

I .  PLANNING 

Project Planning 

1. Technical approval of a project estimate should be follow- 
ed by finalisation of design details, financial estimates and schedul- 
ing of the programme of work item-wise and in an integrated 
manner. For this to be properly accomplished, there should be a 
time interval between the approval of a project estimate and the 
commencement of work. A minimum period of one year should be 
provided on this account. A very clear view be taken initially of 
pmperly coordinating and integrating all resources fcx planning 

and scheduling of work. 

2. All technical details relating to work should be finalised in a 
thorough manner at the inception of the job. This should include 
job specification requirements individually for items of works 
involved, considering the climatic conditions-length of construc- 
tion season or operational seasons, topography, characteristics of 
the materials to be handled. 

3. The mode of execution of work-either departmentally or 
through private agencies, shouId be clearly decided upon in advance. 

Plant Planning 

4. The task of D',;-+ planning should be as detailed and meti- 
culous as the project planning. 

5. A master plan of borrow areas and haul roads be prepared 
initially treating this subject as important as the basic plant planning 
exercise, so that safety of operations and minimum cycle time of 
operations by motorised equipment on production job can be 
ensured. 

6.  Adequate provision should be made for the construction plant 
and facilities for execution of the work according to the planned: 
phased programmes. as scheduled. 

7. The complexity and character of the work to be performed 
:ihould be considered. co that radical changes w e  not 
llecessfbt& fn the course of execution of work ss it progresses. 



(b) Selection of equipment, by type and numbers, should be 
based on economy in methods of work relative to job conditiow and 
intensity of use, maintenance and repair costs, facilities required, 
standardisation etc., etc. 

8. Scaling of requirements of equipment should be based on 
rational factors of availability and/utilisation. 

9. Provision of standby equipment, assemblies, sub-assemblies 
and components should also make an important consideration, both 
for determining the total quantum of equipment to be employed on 
the job and the facilities to be created for maintenance and repairs. 
The main guiding factor should, however, be least investment, 
optimum utilisation and maximum possible productivity of machines 
for economy in production cost. 

10. On the plant planning exercise initially completed, a second 
opinion should be taken before the financial estimate is prepared. 

11. Plant drawings should be prepared in proper details in 
designing the layout. As far as possible, these should be prepared 
on standard sized sheets properly titled, dated and numbered, to 
facilitate reference. 

12. Design criteria and structure design calculations shall be 
recorded and preserved. 
Workshops and facilities 

13. Adequate provision should be made in the project cost 
estimate to meet the cost of workshops-buidings, equipment and 
facilities. 

14. Initial planning of workshops at the stage of formulation of 
project reports should cover all details regarding items and types of 
work to be done, the maximum work load possible to arise in respect 
of each, the pattern of maintenance and repair of equipment- 
whether centralised or an area maintenance basis or a combination 
of both, and the extent to which work will be got done by outside 
agencies and the amount of investment that can be made. 

15. A clear plan should be developed of b e  layout of the shops 
by listing out the type of repair work, servicing and maintenance 
operations to be assigned to shops comrnensurak with the number 
and type of machines, plant and equipment to be maintained and 
serviced, and the load of manufacturing activiths. F w t k  room 
for expansion and flexibility of operation inside the shops should 
be provided for. - #W"\ 



16. The type and sizes of the workshop buildings should be 
decided upon with due consideration to climatic conditions, geo- 
graphical locatioin etc. Clear provision should be ma& for drain- 
age facilities, parking spaces, storage of raw materials, equipment 
awaiting work in the shops, repaired equipment awaiting delivery 
to the users etc. 

17. Adequate material handling of facilities should be provided 
both inside the shops and the open space outside. 

18. The location of the shops be decided upon by preparing a 
clear plan of the operational activities which will be served thereby. 

19. Size of the shop should be determined by the type of equip 
ment, components, assemblies that will be put to repairs. Provision 
should also be made for storage of the components, parts and assem- 
blies and for the fitters' Workmen benches. There should be no 
congestion of the work space. 

20. Properly laid service roads, stabilized shop floors to suit the 
type and size of the equipment that will move over it, should be 
provided. 

21. The area maintenance shops should be located as near to the 
scene of operation as possible. Good access roads should be pro- 
vided. 

22. Creation of adequate facilities in advance for maintenance, 
repair, storage and care taking of the equipment in the interim 
period, between the time of its receipt and actual commissioning 
on the job, should be prerequisite. 

23. Plant equipment assembly yard should be provided for, as 
near as possible, to the main workshops for assembly and initial 
commissioning of all plant and equipment, except those which, by 
virtue of their type, size, mobility etc., have to be assembldlcom- 
missioned on the job as close as possible to the point of application. 

Stores and Warehouses 

24. Store room and warehouse facilities should be located adjoin- 
ing the maintenance shops. 

25. Receiving areas in the warehouses should be provided sepa- 
rately with sufRcient space to accommodate mechanical handling and 
loading and unloading operations. 

26. Specific attention should be paid to provide a proper build- 
ing for storage of tyres, tubes and other rubber materials. 



27. S l w  mwing and heavy parts which are treated with pre- 
servatives, or on which weather has no adverse effect, should be 
stored in the open. 

Procurement of Equipment and spare parts 

28. The programme for procurement of equipment should be so 
planned that i t  would be physically available for production work 
on schedule. However, the time table should be so framed that the 
equipment does not have to lie idle for long for want of work. 

29. Initial supply of spare parts, sufficient for running and main- 
tenance of the machines for 2000 to 3000 working hours should be 
ensured. Procurement action should be suitably finalised for this to 
be so. 

30. Supply of filters for maintenance of the machines should be 
arranged with the machine for a minimum 2000 hours work in case 
of indigenous filters. For imported filters, the supply should 
correspond to 2 years operation of machines-roughly 4000 hours. 

31. Information on scale of consumption of spare parts relative 
to the type, make and category of machines to be purchased, should 
be obtained from projects/depariments where such equipment had 
been in use previously, unless such information is available other- 
wise. This should be used for a guide line for procurement of spare 
parts for initial supply. 

32. The procurement of spare parts and provisioning should be 
done with due consideration to the population of euipment of one 
type, make and category, and its intensity of use, whether single 
shift or multi-shift operations. 

11. OPERATION 

Schedules 

33. In defining the annual schedules for operation of equipment, 
the effort should not be to scale down the figures because of certain 
persistent occurrences, which take away a part of the available 
working time; but instead corrective actim should be planned for 
minimising such losses in time. 

34. The working conditions should be under constant examina- 
tion and review in order that the operational efficiency of the 
machine is not impaired. 
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35. Requisite conveniences and facilities which help promote 
efficiency of operators, should be provided in a liberal manner. 

36. Unless certain physical limitations come in the way cf work- . 
ing the schedules of working hours should be framed on the basis of 
.two shifts or 3 shifts per day. Q 

Utilisation 

37. Utmost efforts should be made for optimum utilisation of 
equipment. However, maximum utilisation should not be taken as 
an index of maximum productivity of machines. Progressive review 
should be made of cycle time of operation of each type of equip- 
ment on the job, through organised 'time and methods studies' so 
that the delay factors are removed from the cycle time, the minimum 
possible and the production the maximum possible. This should 
set the level of utilisation expected from the machines. 

The aim for level of utilisation should be set at  a minimum of 
70 per cent of scheduled hours. 

38. For improvement in utilisation of equipment, the defect ana- 
lyris (the defects which account for down-time of equipment) 
should be made and corrective actions taken to reduce the incidence 
of breakdowns. 

Transport and Communication system 

39. Meticulous attention should be paid to haul-road construction 
and maintenance. Sufficiently wide roads, with proper sub-grades, 
!jmooth surface-properly moist, easy gradients and easy curves and 
bends, should be provided for attaining safe maximum speeds b?; 
motorised equipment. 

40. For excavating equipment. the borrow areas should be made 
even and clean with the use of proper equipment. 

41. For convenience of expeditious communication, wire-less 
sets, radio net work. telephone lines etc., should be provided where 
motorised equipment is spread over a fairly wide expense of area 
under operational activitv. 

111. M A I N T E N A N C E  

42. The work of maintenance of equipment should be assigned to 
a senior, qualified and experienced ofPlcer. who is fully acquainted 
with the machines to be maintained. The organisation under his 
charge should similarly include experienced and skilled hands. 



Competent senior operators with long-standing ~ i e a c e  in 
operation of the machines on the job, should be employed on main- 
tenance work. 

43. Unskilled labour strength should be brought to the minimum 
and inefIicient maintenance staff wed from the maintengnce 
activity based on proper evaluati maintenance effectiveness . 
(in terms of availability of equipment and cost incurred on main- 
tenance). 

44. A minimum number of brands and grades of greases and oils 
should be put to use for the lubrication of various machines at the 
site of work. 

45. Maintenance charts be displayed at suitable locations in the 
maintenance area based on recommendations made in the operation 
and maintenance manuals relative to the machines in use. 

46. Printed forms based on recommendations made in the manu- 
ds, stipulating the tasks to be performed at defined intervals of 
time such as 50 hours, 100 hours, 200 hours, 250 hours, 500 hours, 
1000 hours, etc., should be used for recording the maintenance acti- 
vities performed. 

47. Adequate facilities should be created for maintenance and 
repairs to equipment. Provisions of hand-tools and other handling 
facilities, which would cut down the overall time in maintenance1 
repair of equipment should be provided. 

Preventive Maintenance 

48. Preventive maintenance should be given the prime attention 
and the importance it deserves. The responsibility for preventive 
maintenance should be assigned exclusively to a senior ORficer. 

Record Keeping 

49. Proper record keeping should be organised. This should be 
looked after by senior persons-engineers, and should not be left 
entirely to the clerical staff. 

50. Compilation of performance data on production and costs, 
shall be made by creating proper records under the direct super- 
vision of an engineer, so that corrective actions, if any necessary 
(based on analysis of the information so recorded), can be taken for 
improvement in utilisation, productivity and reduction in costs in 
various segments of work. 



Procedures 

51. For effective control in execution of tbe maintenance work, 
-a clear chart shall be prepared defining "Who", "What", "Where" 
and "WOW" of the maintenance activity to be performed. 

5.2. Wherever the total spread of equipment and the number of 
machines to be maintained in a given span of time so warrant, 
mobile/field servicing/mdntenance units should be provided. 

Training 

53. Periodical refresher courses for the operators, mechanics and 
maintenance crows should be conducted and systematic training 
programme for the new recruits will be organised. 

IV. REPAIRS 

54. The work in the main repair shops should be sub-divided 
according to the functional requirements so as to accomplish con- 
current repairs of components and assemblies for expeditious com- 
pletion of the repair of any given machine. 

55. Where major repairs are to be carried out at the site of 
work, functionally designed mobile repair shops mounted on trucks 
and reassembling of the parts components from sub-assemblies, 

Unit replacement or component assembly exchange system should 
b- \.\.idel.,. atlqpted to reduce down-time of equipment under repairs. 

Repairs of unit:;assemblies removed from the machines should 
be expeditiously done i n  workshops. so that these are available as 
standby units. 

56 (a) In the procrss of repalls to equipment, the dlsassemblmg 
and reassembling of the 1 1 , 1 1  t s  components from sub-assemblies, 
main-assembllrs and the mavlilnc should be done according to ins- 
truct~ons given In the shop man~cals for the part~cular item of equip- 
ment under repalrs 

A blue-print sl~owlng the mportant measurements, fits and 
tolerances to be otstm ed 111 I cassemblmg of parts[components in 
sub-assemblies and m,~~n-,lssc~r~il~l~es. should be prepared and dls- 
played a t  sultablc locations In the repair shops for reference by the 
repair crow. the Chargemen and the Foremen inspecting the work. 

(b) Printed Check Lists, l lst~ng items of check at stage insprc- 
tions by stlpervisors, should he used. This s h o ~ l d  be recorded in 
the History Rook of tlw m;irhine assemblv/sub-assembly etc. 



(c) Observations should be recorded after inspectWi of the 
machine/assemblles/~~basmnblies at the time d overhaul of 
m8chinds and compruative study made with gimilar observations 
made on inspeCtion of the machine at the time of preceding overhaul. 

(d) Such record should be created and maintained by competent 
hands of the rank of Foreman/Assistant Foreman and should be con- 
tinually reviewed by the engineer in charge. 

(e). Special notice be taken of repetitive type $break-downs and 
premature wear on components indicated by analysis of information 
in the Inspection Sheets and corrective actions t a k a  to reduce the 
incidence in future. 

(f) Cost of repairs should be evaluated and recorded after every 
repair/overhaul; and this should also be subjected to regular reviews 
at periodical intervals from standpoint of economy. 

(g) Arrangements for testing of individual assemblies and sub- 
assemblies after repair and overhaul should be organised where the 
volume of work involved is heavy. 

(h) Tests and trials of repaired equipment should .be assigned to, 
a competent hand and all necessary adjustments in various systems 
of the machines properly made before the equipment is recommis- 
sioned on the job. 

(i) Only skilled, qualified and trained persons should be assigned 
the repair work. The unskilled labour should be employed for 
handling work only. 

V .  SPARE PARTS 

Indenting 

57. Indents/requisitions for procurement of spare parts should be 
prepared by experienced engineers who are well acquainted with the 
technical design and construction features of the machines, their 
operation, maintenance and repair. 

58. Scaling of requirement should be based upon the record of 
consumption in the past, the history of performance of machine/% 
the immediate requirements based on observations after inspection 
regarding wear and tear of the parts and components etc., and the 
period of time-stage in the age of the machine; for which the spare 
parts would be required. 
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59. For indents to be processed through DGS&D, a clear ~rcmtizay 

be made of the questionnaire in the Check List to make sure that all 
the information has been included/given properly in the prescribed 
indent form to avoid any back reference from the DGS&D. 

W(a) To ensure timely availability of required spare parts, for- 
ward planning should be done with due consideration to the lead 
time involved in procurement-the total time from the stage of 
framing of the requisition to the point of physical delivery of the 
spare parts in the stores. 

(b) Processing of requisitionslindents for procurement should be 
done at regular intervals of time--preferably on half-yearly basis. 

(c) In processing the indents/requisitions, details of items and 
quantities on order and the stock position in respect of each, should 
be first checked up and accounted for and procurement action then 
taken for the balance itemslquantities. 

(d) For procurement against DCS&D Rate Contracts, proper 
evaluation should be made initially of the items that shall have to be 
imported by the supplier, so that delivery schedules can be suitably 
fixed and necessary arrangements made for obtaining the Actual 
Users' Import Licence in case the import is not against the suppliers' 
own licence. 

(e) For time bound programmes of construction work, the project 
estimates should indicate the cost of spare parts which will be pur- 
chased in the service life of the machines thereon. 

( f )  Annual budget estimates should be framed for purchase of 
spare parts covering requirements of the period corresponding to 
the lead time of procurement. 

Rate Contracts 

61(a) The DGS&D may examine the reasons why the Rate Con- 
tract holders cannot, stick to the delivery schedules, furnish price- 
lists of goods ordered against rate contracts and expedite finalisation 
of rate contracts. 

(b) In verifying the competence of any firm in respect of rate con- 
tracts for indigenous items, a more meticulous check may be exercis- 
ed in identifying the established facilities, technical know-how on 
part of the manufacturing concerns, the research, development and 
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design set up available with them, and the goods being actually 
manufactu~ed by them a t  the time of the new items of spare p r t s  
are  planned for manufacture by them. 

(c) The DGS&D may consider to introduce a system of review 
of performance of rate contracts based on annual drawals. If the 
value of such drawals is below a certain expected minimum, the 
reasons for such performance may be gone into; and, if necessary, 
continuance or otherwise of the rate contract in operation should be 
examined, in case the reasons indicate any serious draw backs in the 
quality of goods, service of the rate contract holder etc., etc. 

(d) The consignee's copy of the invoice or despatch note should 
include the unit price and the total value against each item covered 
therein. 

Inventory Control 

62(a) Each major user of equipment should establish a scientific 
inventory control system. A separate Cell should be created for 
effective implementation tbereof. 

(b) Scale of consumption of items of spare parts/other materials 
should be developed and established for guidance of the indenting 
departments. 

(c) For convenience of inter-departmental and intra-departmental 
coordination in matters relating to enuipment and specially that re- 
lating to exchange of information on availability of spare parts for 
different items of equipment. a codified list should be developed for 
classifying like items of equipment for preparation 01 inventories of 
spare parts-atleast for high value items. 

63(a) Bawd on the guide lines given in Appendix 8.7 a scale of 
provision (by value) of spare parts for given types, makes and cat(.- 
gories of machines should lw lined out taking into account the in- 
tensity of llse of equipmcwt and the job severitv factors. 

(h)  Cnt ' such tlmr t'7er.c 1s larger population of indigennu. 
eqc:pment In the ccwnlr\ and t ! ~  {mported rquiprnent ages out to 
the p ~ i n t  of ~ t s  rcplacernent hv indigenous cquipmcnt, liberal sanc- 
tion of foreign exchange be issued for ~ m p o r t ~ n g  mslintcnanre and 
repair p r t s .  



Obsolescence 

64. In framing a value estimate for the total cost of spare parts 
for the service life of the equipment on the job, provision should be 
made upto 5-7 per cent of the value figure towards likely cost of 
ohsolete/dead stock items of spare parts which may not find any use 
or resale ultimately. 

This provision should also he taker? into account in evaluat~ng the 
inventory holding costs for purpases of -I-termining the issue rates, 
wherever this system I, in use 

65. Perpetual review of inventory of spare parts should be made 
a normal feature of thc work with the stores organisation. Action to 
disc,ard items whic!? arc  phy i - a l l y  deteriorated and useless. and 
d~sposing of items ~ ~ r h i c h  arc) surplus to the requirements. should be 
taken aftm such re\-i.,w. 

66. Timely arrangrments should be made by the sponsoring autho- 
rit-ies for foreign exchanye allocations so that import of spare parts 
1s not delayed on this account. 

Thr ucers of equipment should ensure timely processing of import 
!,rencc applicn!ions, complct~ng these in a satisfactory manner so as 
to avold back references from the application processing authorities. 

67. \ 'due limit to! import of spare parts against emergency licence 
4mnld be increased f1or1.r 0 1 per cent to 1 per cent of value of equip- 
rntwt. 

Manuals I Camloyues of Spare Purts 

68(a) Care should be taken to  have a master record of all spare 
parts catalogues at a. central place for all make and models of 
machines/plant in use. Besides the central holding, the spare parts 
catalogues should also be available with each Division/sub-Division 
in charge of the items of machines. 

(b) Arrangements should be made with the suppliers of equip- 
ment/manufactures to supply copies of bulletinslservfce sheets indi- 
cating changes in part numbers or additions and alterations in the 
original pa* catalogues in relation to particular makes and models 
of machines. Copies of manuals/catalogues should be complete and 
kept updated all the time. 
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VZ ACCOUNTING 

@(a) To simplify the procedure of accounting, a h t  should be 
developed giving Code Numt>ers for the items of expenditure in 
relation to ownership and operating costs of machines. To develop 
such a list for the benefit of those who are not already using the sys- 
tem, help should be taken from the management institutes in the 
country. 

(b) The items of expenditure should be properly identified so that 
accounting thereof helps directly in estimation of costs of future 
works, evaluating the actual costs for purposes of job control and sub- 
sequent estimation, and provides necessary data and analysis rela- 
tive to subject of 'Equipment Economics'. 

Cost Evaluation 

70(a) Grouping of items of expenditure should be so arranged 
that it facilitates, assessment of the unit cost of work and a compara- 
tive study of the estimated cost and actual cost not only of the work 
as a whole, but of the individual items of cost also. 

(b) Figures of annual expenditure and cumulative expenditure 
(1) maintenance and repairs and (2) depreciation cost, for a machinel 
group of machines of the same make and model, should be readily 
available through accounts records. 

71. With the exception of depreciation which should be accounted 
for as an item of ownership cost, all other elements of the cost of 
machines should be treated as operating cpsts or running and main- 
tenance costs. 

72.. Repair costs should be classified under one head only with- 
out making a distinction between Aeld repairs/running repairs] 
minor repairs and major repairs. 

73. To gauge more accurately the costs of repairs to the machine, 
the machine should be broken up in to systems\ ~ompanen&pow~r 
unit, c?utch, transmission, final drive, crawler tracks, etc. The in- 

. tensity of wear and tear on parts, in individual ~ o m ~ m t s / & t e m s .  
can be sized up betjer by such analysis. 
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74. Depreciation costs should be accounted far annually based on 

'Declining %lance Method of Dqrwiatioa'. The liae d equiponatrt 
for hpreciation purposes should be fixed in number of years and 
the rate of depreciation should be selected commensurate with the 
pattern of work-in one shift, two' shifts, or three shifts per day. 

75(a0 The item of 'Spare Parts' should be distinctly identified 
by a proper classification in a separate sub-head under head 'Stock 
Suspense'. 

Reserve limits for stocks should be defined on annual bash at the 
beginning of each accounting year. 

fb) For commercial undertakings and public enterprises, spare 
parts should be classified under a separate head distinct from gene- 
ral stock items. 

76. There should be no arbitrary shifting of costs from items 
showing coat over-runs to items showing cost under runs, to pre- 
sent apparent balance with 'Control Estimate'. 

77. Arbitrary advance lumpsum distribution of expenses, which 
tend bo minimise accounting efforts, but distort current cost ac- 
counts by over-writing the cost of items not yet used on works, or 
to reckon amount of expenditure on notional basis, should be avoid- 
ed. 

78. Meticulous care should be taken to maintain proper records 
in relation to costs, consumption of POL and materials and expen- 
diture on labour. 

Preparation of the record and analysis of costs should be done 
by competent hands and in time. Delay in accounting for the cost 
at different levels, would always give a distorted picture hence, 
promptness should be ensured in accordance with a predetermined 
time- table. 

Hire Charges 
79. To safeguard against the burden of idle depreciation due to 

machines lying idle for certain periods without being given on 
rent, practice as indicated in Chapter 9 &odd be adopted to pro- 
vide for the additional charges. 

80. There should be uniformity in the basis of assessment of rental 
rates or $ire charges of earth-moving machines and construction . , - + '  "'1 
equipment. 
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81. Straight-line Method of Depreciation should be adopted for 

calculating the hire charges. No salvage value is to be considered 
in such cases. 
. ., 

82. To safeguard against idle'depreciation due to under-utilisa- 
tion of machines given on hire, basic minimum charges for defined 
periods of loan of equipment should be fixed. 

.I. 

83. Enrolment of trained operators and machanics for opration, 
maintenance and repair of equipment, should be pre-arranged, so 
that the machines are not assigned to unskilled hands or those do 
not have to wait idle for want of skilled personnel. 

84. In-service-troming programmes for trruning of maintenance 
and repair crew should be organised. 

85. Uniformity shauld be ~ntroduced In the svllahl of training in 
all training establishments 'and institutions. 

Recruitment of trainees for operators and mechanics shoulo bu 
made from amongst the I.T.I. qualified personnel, or Diploma hold- 
ers in Mechanical Engineering. ' 

86. A Governing h d y  be constituted. comprised of representa- 
tives, one each from the Mining Sector, lrrigat~on & Power Sector, 
the rest of the users of equipment, Planning Commission, Directo- 
rate General of Employment and Training (Ministry of Labour, 
Employment and Rehabilitation) for formulatmg and directing the 
training programmes of the training establishments and institutions. 

87. In order to make the project/States authorities in the Irriga- 
tion and Power Sector partners with the CW&PC/Ministry of Trri- 
gation and Power, in the matter of organising the training pr* 
grammes, provision should be made in the project estimates from 
one-fourth of one per cent to one-half of one per cent, of the esti- 
mated cost of the project, for training purposes. 50 per cent of this 
provision could be used for in-service-training on the project and 
the balance could provide funds for contribution to the TechnicaI 
Training Centres for training the sponsored nominees of the projects/ 
States. 

88. The training Centres should be manned by persons of the rank 
of Joint Directors and engineers, assisted further by skilled Foremen 
and Mechanics. 



89. The Equipment and facilities in the existing Technical Train- 
ing Centres of the CW&PC should be suitably remodelled so as  to 
have equipment of more recentlorigin, the  like of which is currently 
in use on projects. The metldd of 'training should be suitably re- 
oriented by introducing short-term courses (of 3 mmths'  duration) 
for operators' training (Specialised Operator for individual cate- 
gories of machines) and long-t$rm courses (of 12- 15 months' dura- 
tion) for training mechanics. 

90. The personnel supervisih(g the operations of equipment should 
be suitably trained. The training of the executives should be such 
as to make them clearly underktand the functions of planning, exe- 
cution and review, in relation to specific positions held by them. 
The Foremen, Chargemen, Superviscrs and Overseers should also 
be similarly trained so t ha t  tht: 'How' and 'Why' of a job can be 
clearly understood by them. 

91. S c ~ i o r  ofic .r.: rnanrlgirlg cquipment operations and ~~til isation 
:h;:ll bo t r a i ~ c d  in nct ~vorl:  technique:: :;o that pla.?:li~iz and sci~e- 
duling of construction programmes and operations and utilisatior: of 
equipment could be properly gchieved. 

92. Supervisors and executive officers should I)e deputed by va- 
rious organisations making intensive use of construction plant and 
equipment for training in "Cmstruction Plant Planning. Adminis- 
tration and Maintenance" on major projccts in the country. This 
training shall he on the same lines as was programmed in the past 
under the US AID Participants' R o g ~ a m m e  of training in U S A .  

For this purpose. about six major projects where the work is 
being performed eficiently (this will include irrigation and power 
projects, mining projects and road construction projects) should be 
identified from time to time and the list circulated to all major users 
of equipment (Central !State Government Departments, commercial 
undertakings and public enterprises etc.) . 

93. The syllabi prescribed 'for Engineering Courses in the Teh- 
nical Institutes and Universities should additionally cover the fol- 
lowing subjects: - 

a. Construction methods and techniques. 
b. Selection of equipment for given job applications. 
c. Planning of equipment for better production and eco- 

nomy in end cost. 
d. Maintenance Ehgineering. 
a Equipment Economics. 



Suppliers of equipment should arrange to i m w t  tmtniag in 
operation and maintenance of the equipment supplied by taMm to 
the staff at various levels at the projects. Thie should maLe a re- 
quisite stipulation in the Puschase Order. 

VIII. STANDARDISATION 

94. The term "Standardisation" should be given the required 
amount of importance i t  deserves. The economy resulting from 
standardisation should be properly evaluated not only relative to the 
selection of equipment for its first purchase, but also to all other 
aspects which got involved in management, operation and utilisation 
of machines. 

95. A clear policy about the makes and sizes of machines in dif- 
ferent categories and makes of their power units should be laid down 
at the time of first bulk purchase of equipment for the project in 
the event of procurement in stages. 

96. Bulk purchase of equipment of new makes should be resorted 
to only after (i) proper tests and trials are conducted initially on 
these machines by importing a small number into the country; and 
(ii) the technical modifications on the design and construction fea- 
tures that may be indicated by the tests, are properly carried out. 

I X .  COORDINATION 
97. For proper management of construction plant and equipment 

working on a number of projects, in a State, in a sector, or in a 
given public enterprise, a central organisation I coordinating agency 
be established for pooling and controlling the resources and to col- 
lect, compile and disseminate important information on equipment, 
with a view to promoting higher standard of efRciency and better 
utilisation. 

For this to be achieved, these coordinating agencies be actively 
associated with the functions of, planning the overall requirement 
of construction plant and machinery; procurement of machinery; in- 
troducing inventory ontrol methods; creating a proper record of 
consus of machinery; history of performance; cost evaluation; norms 
and standards of production by equipment; eoawmptlan of mate- 
rials; planning for major repairs and secondikioning of equipment; 
transfer of machinery from one project to anohher within the orga- 
nisation or outside; establishing liaison and toordination with other 
coordinating agencies in different dep&~~~~&/secbm ia the matter 
of record of performance of equipment; ecak of sonamption of 
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~ r t 8 ,  methods of wwk with machines, wruitmant and tmining of 
operating and mahtenanoe staff etc. 

98. (a) A Standing Committee for Equipment Planning be consti- 
tuted under the aegis of the Ministry of Irrigation and Power with 
representatives of major users of construction plant and equipment 
in the country as members to coordinate with Department/Minis- 
tries concerned with important matters of common interest, such as 
import substitution, indigenous manufacture of equipment and spare 
parts, Import Trade Control policy' and procedures, procurement/ 
purchase of equipment and spare parts, stc. 

The Committee shall function as an associate technical body for 
the Plan Planning Committees of major projeds/sectors making large 
scale use of construction plant and equipment. 

The Committee shall review periodically, the performance date of 
equipment, norms and standards for life of equipment, maintenance 
and repair costs and other cost elements for study of equipment 
Economics, and framing equipment replacement policies. 

(b) For the function of plant planning, the Plant Planning Di- 
rectorate of CW&PC will be represented on the Committee and will 
pr~vide the Secretariat Service. 

(c) For the function of data evaluation and cost evaluation etc., 
and for other matters of 'common interest to all users of equipment, 
the Coordination Cell of the CW&PC will provide necessary assist- 
ance to the Committee. 

99. In the Irrigation and Fower Sector, the States where the 
Central Mechanical Units have not been established, or where these 
are operating as nucleus organisations, should take necessary steps 
to establish fulfledged units at the earliest. 

LOO. In order that the Central Mechanical Units perform the as- 
signed functions in an effective manner, considering €he amount of 
equipment working in individual States as at present (barring a 
few), the deer's manning the Central Mechanical Units in major 
States should be of the rank of "Chief Engineer". The functional 
distribution of work would generally be on the pattern given in 
Appendix 12~.5. 

101. To provide a proper forum for exchange of views on part of 
major users of equipment in various sectors. on imprtant matters 
relating to equipment selettion, operation, maintenance, u t ib t ion ,  



cost evaluation etc., Equipment Seminars shauld be organised on 
annual basis by the Equipment Planning Committee. 

X. DISPOSALI REHABlLlTATlOy OF SURPLUS EQUIPMENT 
AND SPARE PARTS 

102. Equipment should not be retained longer than necessary on 
projectslworks. Advance planning should be made for rehabilitation1 
disposal of surplus equipment. 

103. The Central Coordinating Agency for a State in a sector, or 
in an Undertaking, should be assigned the work of rehabilitation1 
disposal of surplus equipment. Prior clearance should be taken 
from this Coordinating Agency regarding non-availability of the 
required items before those are purchased from the open market. 

X I .  IMPORT SL;BSTITlrT!ON 

Equipment 

104 The manufacturers should augment the manufacturinq pro- 
grammes u d e r  ewcution or projected to be executed, so that im- 
ports of the machines covered by progamme do not become inevlt- 
able. 

105. To give a n  impetus to import substitution timely forecast of 
requirements of equipment by the ncledv users in thc count? is ne- 
cessary. They should help the equipment ma~ufacturers  by placing 
their indents of equipment on them at least 12 to 18 months in ad- 
vance of the actual requirement on the job. 

106. In relation to inevitablt imports of equipment resulting from 
imbalance between demand and supply, specially when emergent' 
urgent requirements of equipment arise, it should be the policy to 
import equipment which is similar or identical to the equipment 
being manufactured in the country. This will help at least in con- 
serving a part of the foreign exchange required to import subse- 
quently the spare parts etc., for maintenance and repair of equip- 
ment. 

107. (a) The manufacturers and the users of equipment should co- 
ordinate with each other in enhancing the scope of manufacture, 
by identifying additional items of machines for which the generated 
potential of demand is substantial. 

(b) The Standing Committee on Equipment Planning (defined a t  
99(a)--C~ordination) should be the liaison agency for all major 



users of equipment and the manufacturers for market survey to 
determine the potential of requirement of new items of machines. 

Spare Parts 

108, To promote import substitution in respect of spare parts, the  
Co-ordinating Agencies in various SectorsJwith various organisations, 
should work together in identifying the particular items which do 
not involve complex processes of production-technically or metal- 
lurgy-wise and for which the potential of requirement is substantial 
for economy in production costs. 

109. Until such time a major portion of the available imported 
equipment in use in the country is discarded from operational acti- 
vity, annual sanctions of foreign exchange for import of spare parts 
for equipment should be sustained a t  adequate level. 

110. (a) The DGS'D. the DGTD and the Coordination Cell in 
CW&PC should work together in identifying the manufacturers who 
would undertake the manufacture of defined items of spare parts 
identified for import substitution. 

(b) Similar effort should be made by the major users of equip- 
ment and thcir Central Coordinating Agencies to which they are 
affiliated. 

1 1  1. ( a )  While planninc !he manufacture of spare parts on private 
firms, a clear evaluation be done of the resources, facilities, technical 
know-how and the experience on their part so that the resultant 
product is of standard quality acceptable to all. 

(b) Even ~f In some cases. c v o r k ~ n ~  drawings and specifications 
of the items to be manufactured are to be obtained from the  pri- 
marv manufacturers abroad on payment, this should be arranged. 
prov~ded the potential of reqr l~rc~nont  is large enough to warrant 
such payment. 

112 Unless th r  ~ t e m s  of ~qulpment  selected for nmnufacture are 
those, which have b-cn ~ ~ t ~ . ~ o ~ s l v  in use In the country and whose 
perforninncc~ ha. i ~ c . 1 1  f 11rnd 111 hv sat~sfdctory a ~x-olotvpc shotrld he  
imported fo: rigorous t ~ i t ,  nlld ttials for tec'3nically evaluating 1tS 
standard of pcrformancr brtol-e 1 1  is arc.ixp!~d tor manufacture in 
the countn S~1r.h v l w t l o n  of  equipment f c .  indlgencu~s manu- 
facture ma,, \w  donc in ;~~soc~;lt lon with the Stand:ng Committee 
for Equipment P l n n n l n ~  



115 For optimum utibtion d equipment d t h h  * first 
two yearti of ite commissh on job, WP~Y of spere 
parts should be ensured by the indigenous manufacturer6. SMce thir 
will also involve imported items of spare parts, restsictiom on the 
import of such parts for initial supply with the machineu ahould 
be r e l W  as far as possible, unless the indigenous sources are clear- 
ly identified to have been properly established and in production by 
the rhandacturers or by the ancilliary industry. 

Indigerzous Manufacture-Spare h r t s  

114. The spare parts catalogues should clearly identify either the 
imprted items or indigenous items of facilitate expeditious proces- 
sing of lndentslorders for spare parts. 

115. The services organisations of the manufacturers should de- 
velop a system of collection of information from the users of their 
equipment regarding scale of consumption of atleast high value 
items of spare parts, commensurate with the size of fleet of equip 
ment in operation at individual locations to afford guidance in sizing 
up the indents of spare parts on forward planning basis in a more 
precise manner. 

116. The manufacturers of rquipment, through their service orga- 
nisations, should organise dispensing of spare parts on 'stock and 
sale' basis This alone will help in reducing the size of the inven- 
tory of spare parts for indigenous equipment with individual users 
and thereby curtail the amount of investment blocked up in slow 
moving items in the inventory. 

They should establish a scientific inventory control system for 
sizing up the inventory of spare parts for stocking purposes. 

117. The service organisations of the equipment manufacturers 
should be properly developed to help the users of equipment to 
sort out their problems with respect to operation and utilisation of 
equipment. 

Research and Development 

118. The manufacturers should evolve an effective system for 
'feed-back' of information relating to performance of equipment, 
assemblies, sub-assemblies, components and parts. They should es- 
tablish dose liaison between the service organisation and produc- 
tion department through the Research and Deve-ent Section. 



1lQ. The mseamh dwcloprn~t organisation of the manufac- 
turero d i o d i ~ o ~  splsriiWt, bbsidea making research for im- 
p r ~ v a ! t .  * the dedgll/@WM of the machims based on experi- 
ence of the equipment users in the field, should also make a con- 
tinuous advancement in the technical front to make the machines 
more productive at lesser maintenance and repair costs. 

I XII.  MANAGEMENT 

120. Management of operation, maintenance and utilisation of 
equipment should be so organised that the planning and execution 
of work is a smooth and coordinated process for effective control on 
production and economy in cost. The organisation should be well- 
knit for a coordinated effort and frictionless working amongst all 
levels of management on the job. 

12'1. For proper management, operation a utilisation of equip- 
ment, the functional control on operation, servicing, repair etc., of 
equipment shall be assigned to one suitable organisation only on 
unitary control basis, under an Equipment Manager. 

122. An efficient maintenance materials management organisation 
should form a vital part in the whole organisation so that equipment 
is not laid off in absence of some vital supply of parts etc. 

123. The size of the organisation and the type of administrative 
control (defining the line of heirarchy) shall be determined by the 
size of the fleet of equipment value-wise. 

124. For functional control of large-sized fleets of equipment con- 
centrated at  single location, the distribution of work will be so made 
that specialisation and economy in investment costs can be achieved 
besides ensuring least expenditure in repairs and better quality of 
repair and maintenance work. 

Improvement Met hods 

125. For evolving methods of improvement in operation. utilisation 
and productivity of machines, a separate Cell for c a v i n g  out 'Time 
and Methods' studies should be organised by every large scale user 
of equipment well in advance. 

126. For proper planning and scheduling of works, use of 'CPM' 
and WERT which make the modern methods of planning, should be 
extend cely made. 



127. The progress reporting system should be so laid down that 
review of performance is made for introdwing impr6vements in 
operations and achieving cast effectiveness. 

Incentives 

128. Suitable incentive schemes be introduced for increase in pro- 
duction simultaneously ensuring the proper upkeep, maintenance 
and repair of equipment on sustained basis. The benefits of the in- 
centive schemes should cover and accrue to every person who is a 
member of the team, contributing increments in production and safe, 
continuous and economic working of equipment. 

129. Where the job is of large magnitude entailing employment of 
large fleet of equipment and heavy investment, use of com~utors/  
electronic data processing equipment should be considered. 

To broaden the perspective and keep abreast with the latest trends 
in respect of construction jobs, plant and machinery in use, improv- 
ed techniques of maintenance and operation in advanced countries, 
a joint team consisting of senlor engineer-mawger. 'rr -. ''12 Irriga- 
tion and Power Sector, Mining Sector. principal manufacturers, 
should be sent abroad periodically. 

Recommendation 

The Committee are unhappy that the proforma accounts of the 
Electricity Department, Andaman and Nicobar Islands, are not being 
finalised promptly. The accounts for 1969-70 were finalised only in 
November, 1971. The Tariff Advisorv Committee (1969-71) have 
brought out some defects in the accounts in the matter of appor- 
tionment of cost of establishment between capital and revenue as 
also betwcen the work done for the Department and on behalf of 
others. The "dearth of qualified staff to compile the accounts in per- 
fect manner" should be remeditld soon so that reliable working re- 
sults are available promptly t o  the au thon t i~s  to evaluate the per- 
f o ~  mance and to take approp1.laf.e remedial measures to improve it. 

rS1 No. 12 (Para No. 2.35) of Appendix XI1 to 37th Report (5th Lok 
Sabha)]. 

Action taken 

E:lorts are being made to bring the :tccounls uptodate, and thes(' 
wjll be qabmitted In time in future. Orders have been iswed : . I '  

app~rtionmrnt of cost of estabiishnlrnt for the year 1970-71 on at1 



d h o c  baeis. This will, later be revised in line with the recornmen- 
datian of the Tariff Advisory Committee. The proposaZs for posting 
.of additional qualified staff required for keeping the accounts in pro- 
per shape are being processed. 
XMinistry of Irrigation and Power O.M. No. 16(24)/72-ELI dated 

25.lO.lD72 1. 
Recommendation 

It is distressing to note that the Department has been incurring 
losses successively over the period 1965-66 to 1969-70. The accumu- 
lated losses were Rs. 36.03 lakhs and the maximum loss of Rs. 12.46 
lakhs was incurred in 1969-70. The losses represent about 41 per 
%cent of the expenditure. The Committee note that the Tariff Ad- 
visory Committee's report recommending increase in tariff is under 
consideration and that cost of fuel will be less consequent on the 
Indian Oil Company agreeing to supply diesel oil on the island it- 
self from 1st July, 1971. The Committee hope other measures de- 
signed to economise on the working expenses would be implement- 
ed speedily to reduce, if not to obviate the losses altogether in the 
coming years. They would like to watch the results. 

[SI. No, 13 (Para No. 2.36) of Appendix XI1 to 37th Report (5th 
I ? y ' f  Lok Sabha)]. 

Action taken 

In view of the importance of the matter, the Vice-chairman and 
Director (UT) , Central Water and Power Commission (P.W.) 
visited Port Blair for on the spot study. They issued on the ins- 
tructions for measures to be taken for reducing losses, both on a 
short term basis and also as a long term measure. 

[Ministry of Irrigation and Power O.M. No. 16(24) '72-EL-I dated 
25.10.19721. 

Recommendation 

The Committee find that saw-dust and sawn fuel were sold by 
the Forest Department to Electricity Department at  rates varying 
from Rs. 12.50 to R s  19.45 per cord during 1960-61 to 1970-71 whereas 
the rates for domestic consumption varied from Rs. 5.5 to Rs. 7.25 
during the period. On the other hand the rate for supply of elec- 
tricity to the Forest Department was 22 paise (net) as against the 
rates varying from 25 paise to 56 paise for domestic and other in- 
dustrial consumption. As the Forest Department also is stated to 



be working in loss, the Committee would like Government to exa- 
mine as to what kind of tariff for supplies of elsctriclty and wood 
fuel between these two departments and by *ern ,to outsiders 
would result in obviating the losses to the Andaman mad Nicokpr 
Administration as a whole which may not necessarily obviate the 
losses of each of the departments. 

[Sl. No. 14 (Para No. 2.37) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action taken 

The matter of refixation of rate of supply of electricity, wpod 
fuel etc. between forest and Electricity Department and outsiders t o  
obviate losses to Andaman & Nicobar Administration as a whole 
was taken up  by the Central Water and Power Commission ( ~ b w e r  
Wing) and Ministry of Irrigation and Power with Food & Agricul- 
ture Ministry and the Andrnan and Nicobar Administration. This 
is being pursued further with the A & N Administration.   he 
Forest Department has agreed to supply saw dust to electricity de-  
partment free of cost ex. saw-mill premises, with the electricity de- 
partment bearing the transportation chargeq. The Ministry of Agri- 
culture who are in administrative control of the Forest Department 
of A & N Islands have stated that the prices of the Forest products 
are fixed by conventional commercial accounting and are reviewed 
from time to time. On recommendation of the Tariff Committee the 
Electricity Department has also suggested increase in tariff for 
power supply to various consumers including the saw mill based 
on the recommendations of Tariff Advisory Committee. This is 
under consideration of the Government. 

[Ministry of Irrigation and Power O.M. No. 16(24) '72-EL-I dated 
R91'1't  25.10.19721. 

As regards wastage in distribution of electricity, the Committee 
would like to refer to one important factor viz. defective working 
ot meters, brought out by the Tariff Advisory Committee. I t  i s  
hoped that the Department would take adequate steps to have 
periodical checking and testing of meters. 

s 1 .  No. 10 (Para No. 2.38) of Appendix XI1 to 37th Report (5th 
Lak Sabho)& 



Action taken 

The frequency of testing of meters on consumers' premises has 
been intensified. Further, an elaborak meter testing bench with 
full instructions is also being procured. 

[Ministry of Irrigation and Power O.M. No. 16(24)/72-EL-I dated 
25.10.19721. - 

Recommendation 

The cost of generation of power in 1968-69 varied from 40 paise 
in Port Blair to 374 paise per unit in Biglapathy. The Committee 
need hardly point out that the working of power houses such as 
Biglapathy which disclosed incredibly high cost of generation needs 
special examination by experts with a view to devise remedial mea- 
sures. 

[Sl. No. 16 (Para No. 2.39) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action taken 

The Executive Engineer, Electricity Department, Andaman and 
Nicobar is examining this and will make a detailed report. 

[Ministry of Irrigation & Power O.M. No. 16(24) 172-EL. I, dated 
25-10-19721. 

Recommendation 

The Committee note that the cost of distribution of power has 
not been worked out in respect of all power houses except for Port 
Blair. This is one of the deficiencies of accounting needing atten- 
tlon to which the Committee have referred earlier. 

[Sl. No. 17 (Para No. 2.40) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

The cost of distribution of power for the various power houses 
other than the Port Blair will be worked out after complete ac- 
counting staff is posted. Arrangements are being made for posting 
the staff and taking up this work. 

[Ministry of Irrigation and Power, O.M. No. 16(24) 172-EL.1, dated 
""r- r:'y 'Fd  25-10- 19721. 



Recommendation 

From the break-up of the average cost of generation of power 
(46.1 paise) the Committee finii that element of establishment ex- 
penditure accounted for 17.90 per cent of the cost. The Tariff Ad- 
visory Committee have opined that the cost of establishment in terms 
of output of work is high. The Committee would suggest that this 
aspect should be extimined in consultation with the CWPC (PW) 
expeditiously to rationalise the staff strength. 

[Sl. No. 18 (Para No. 2.41) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action taken 
The work-load of the existing staff of the Electricity Department 

was studied by the Vice-chairman, Central Water and Power Com- 
mission during his last visit to Andamans and he has since made 
certain recommendations in this regard. The Vice Chairman has 
expressed that the norms adopted in mainland for arrivinq at the 
staffing pattern cannot be followed in these islands on account of 
various conditions prevailing there. 

[Ministry of Irrigation and Power O.M. No. 16(24)/72-EL-I dated 
25-10-19721. 

Recommendation 

The Committee are at a loss to know how the dues relating to 
the Government servants (Rs. 1.04 lakhs) for the period prior to 
1M5-66 still remain unrecovered/unadjusted. They hope that the 
examination of old pay bills would be completed soon and necessary 
adjustment/recoveries effected. The Committee would like Gov- 
ernment to take effective remedial measures to ensure that arrears 
are not allowed to be accomulated in future. 
[Sl. No.19 (Para No. 2.42) of Appendix XI1 to 37th Report (5th 

Lok Sabha) 1. 

Action taken 

Out of a total dues of Rs. 1.04 lakhs outstanding, a sum of 
Rs. 10,497.78 paise has already been adjusted. Efforts are being made 
to recover the balance dues. A number of remedial measures in- 
cluding precautiona~ steps are being taken to ensure that arrears 
are not allowed to accumulate in future. 

[Ministry of Irrigation and Power, O.M. No. 16 (24) /72EL-I, dated 
25-10-19721. 



Recommendation 

The use of oversize steel sections resulted in the increase of the 
quantity of the finished product by 480 tonnes valued at Rs. 6.41 
lakhs. The Committee find that the opinion of the legal section 
of the Punjab State Electricity Board given in 1964 as also of the 
Legal Remembrancer, Punjab and the Ministry of Law obtained in 
1966, was that since the responsibility for procurement of steel was 
that of the supplier they should bear the additional cost of the in- 
creased tonnage or pay damages for non-delivery of the stipulated 
material. However, even earlier in July, 1963 the firm was told 
that they would be paid for the additional tonnage excluding the 
cost of fabrication and galvanising. The Committee would like to 
know how this understanding was created without taking legal opi- 
nion. This is all the more important because the Law Ministry 
have subsequently held inter alia that this had to effect of modify- 
ing the stipulation that procurement of steel would be the respon- 
sibility of the Arm. 

[Sl. No. 22 (Para No. 3.30) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action taken 

While approving the use of tested/untested alternative higher 
sections in place of non-available design sections in the meeting held 
with the firm's representatives, on 8-6-1963, the financial aspects of 
this substitution were not considered. This led to the impression 
that the firm might claim not only the price of steel but fabrication 
and galvanisation charges also for such additional tonnage at the 
contract price unless the position was immediately clarified to them. 
'Qe issue was examined with this background and Chairman, Punjab 
State Electricity Board agreed that the cost of steel may be paid 
by the department while the firm should bear the fabrication and 
galvanisatior, charges on this additional tonnage. The question of 
taking legal opinion was not considered at this stage. 

[Ministry of Irrigation and Power, O.M. No. 2512171-B & B Vol. V., 
dated 5-1 -19731. 

Recommendation 

The Committee do not get any idea regarding the increase in the 
wst of the eupplies on account of the delay as particularly under 
the price variation clause of the contract the increase in price of steel 
WM to the purchasers awunt. It is ommon knowledge that the price 



of raw materials keeps on ~~~. Committee would, there- 
fore, like to know how far the supplies cost more on account of the 
&lay in delivery. 
[Sl. No. 24 (Para No. 3.32) of 'A@@& XIF tb. 37& Ibpbrt (S&' 

C& &ahd)  I. 

The increase in the a t  of supplies on sccount of a~~ 
escalation beyond @tipdated compbetson dete of Octdkr, 1RS is 
estimated at Rs. 3.07 lacs approximately ili respect df stel. There' 
was no additional price increase on Zinc since the rrquWlYe qWW 
tities as per our assessment had been proaired prior to Wt;bb(tt, 
1w. 

@histry of Irrigation and Power, O.M, No. 2512171-B & 8 Vol. V., 
dated 5-1-1973]. 

The Committee note that out of trunk call charges amounting to 
Rs. 10,104 for the period from August, 1961 to July, 1966 paid by the 
Bhakra and Beas Design Organisation Rest Camp, Delhi, a sum 
of Rs. 7,236 had accumulated on account of unverified calls. U1- 
timately a sum of Rs. 5,428.25 had to be written off by the Organisa- 
tion as irrecoverable. The Committee was given to understand 
that the telephone was provided in the Rest Camp for the use of 
visiting officers and private individuals and that despite clear ins- 
tructions the trunk calls made by them were not generally entered 
in the relevant register. In view of this experience, the Committee 
would suggest that the desirability of barring the trunk/STD Call 
facility in respect of telephones installed for the use of visitors in 
the rooms of the Rest HouseslRest Camps except where it is neces- 
sary for ohcia1 purposes may be examined in consultation with the 
telephone authorities in case it is not possible to collect the charges 
from the occupants before they vacati?. 

[Sl. No. 27 (Para No. 3.51) of Appendix XI1 to 37th Report (5th 
Lok Sabha) 1. 

Action trrlren 

Commmts af the Public Accounts Committee were conveyed to 
!%w&ry, Beas Consbudion Board, With regard to the b-g' of 
trunk/& call facilitks. They discussed the d h e r  with the D&i 



'Telephones who have informed that for the present there is no pro- 
posal in hand for blocking the telephones on digits 38 with which the 
&aa Construction Board Rest PMw Telephone numbers begin. 
They have further informed that even when such a d e c i s h  is 
PkCn, i t  ~ o u M  (ahe 3 to 4 months to comp1e)e arrangemqnta. While 
the ~~r of gitroducing STD-barrini facility in the Bees CQIW 
WMdi I h r d  Rest #ouse at Delhi is k i n g  pursued, steps have 
rho  been taken to ensure that every visitor/officiol using the tele- 
' phone records each call in the register maintained for the purpok 

md that all outstation calls should be routed through trunk calls 
instead of availing STD facilities. 

[Ministry of Irrigation and Power, O.M. No. 2512171-B & B Vol,V., 
dated 5-1-k9T3]. 

Recommendation 

The Committee are concerned to learn that stay and trunk call 
,charges amounting to Rs. 1,678 and Rs. 4,195 respectively during 
the period July, 1962 to May, 1964 in respect of a private individual 
W ~ O  is stated to have been liighly connected when the Beas Pro- 
ject was under the Punjab State Government, could not be re- 
covered for want of sufficient details and that the authorities were 
helpless in the matter of ensuring the relevant registers being filled 
in by him. The Committee do not, therefore, desire to pursue this 
unfortunate episode further. They, however, wish to observe that 
abuse of Government facilities is all the more reprehensible and un- 
becoming if it is indulged in by close relations of highly placed per- 
sons to the embarassment of lower officials. They accordingly de- 
sire that any deliberate defiance of rules by such individuals should 
be brought to the notice of the highest executive then and there. 

[SI. No. 28 (Para No. 3.52) of Appendix XI1 to 37th Report (5th 
Lok Sabha) 1. 

Action taken 

Secretary, Beas Construction Board, has been advised to take 
necessary precaution to prevent any deliberate defiance of rules 
governing stay at the Rest House and use of telephones located at 
the Rest Houses/Beas Construction Board Offices etc., by high 
dignitaries and to bring anv such breach to the notice of the highest 
executive immediatey. 

[Ministry of Irrigation and Power. O.M. No. 2512171-8 & B Vol. V.. dated 5-1-1973]. 



The ComrniSt@e desire that concerted efforts should be made & 
dispose of early the remainfig quantity of wool-felt through the 
DGS&D so as to avoid further losses due to damages or deteriorataon. 
of the stock. 

[SL No. 31 (Para 3.59) of Appendix XI1 to 37th Report (5th 
, 

- - I I Lok Sabhall. 

Action taken 

The entire balance of about 1000 sq. meters of woolfelt is reserved 
for Beas Construction Board. As their actual requirements would 
be know in 1973, a reference has-been made by the Project Authori- 
ties to the D, G. S. & D., to dispose of this material to any other 
Projects/parties if required earlier by them. 

pinis t ry  of Irrigation and Power O.M. No. 25!2171-B. & B. Vol. V. 
dated 5-1 -19731. 



RECOS~MENDATIONSIOBSERVATIONS WHICH THE COMMIT- 
TEE DO NOT DESIRE TO PURSUE LN VIEW OF THE REPLIES 

BY GOVERNMENT 

The execution of Phase I1 of the Najafgarh Prainage Scheme 
leaves much to be desired. Commenced in 1959-60 and estimated to 
cost Rs. 79.20 lakhs the work was expected to be completed by 
June, 1962. Out of total quantity of 594 lakh cft., earth work to be 
done, only 162.5 lakh cft. representing a mere 27 per cent could be 
done by the target date. The main reasons for the slow progress 
were (i) starting the work without any earth moving machinery 
and (ii) delay in getting sufficient number of earth moving machi- 
neries subsequently when their need was realised. To what extent 
the work was proceeding at a slow pace can be judged from the fact 
that while 800 lakh cft., of earth work was done in about 4 years 
between 1959430 to October, 1963, an equal quantity of remaining 
work was done in 8 months between October, 1963 and May, 1964 with 
adequate earth moving machines. The Committee muId like to 
know why the requirement of earth moving machines was not con- 
templated initially as the work of such a magnitude bulk of which 
h d  to be done under water could not obviously have Been managed 
by mutual labour alone. The Committee have reasons to apprehend 
that the late realisation of the need for the machinery to expedite 
the work would have resulted in acquiring more than what was 
needed initially. Incidentally the Committee find that there has 
been an increase in cost by Rs. 10 lakhs on account of the delay. 

[Sl. No. 1 (Para No. 1.26) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action Taken 

The Project Report of Najafgarh Drainage Scheme Phase III. 
did not make specific provision for the procurement of earth moving 
machinery. However, the use of earth moving machinery in the ex- 
cavation work had not been ruled out as might be seen from para 
2.18 of the report extract of which is reproduced below: 

"In this connection, the possibility of carrying out the earth 
work for the re-modelling of the drain by earth moving- 



equipment and its economics might be looked into. I t  
may, however, be stated that the difaculty of foreign ex- 
change is involved h tlid $ d h b s e  of new machinery." 

The questi&h of making pmviillon for the 4oioreib ex&an@l far 
W eiu*tli moving machin& hbd bedh dbnsid& ~ i !  the thne of ob- 
taining the sanction of the lkpen&hre h n c e  Committee. In 
the Rl?.C., Memo requirement of forei exchange had been deleted. 
The Chief Engineer of the' &ma1 $: blik Works Department in- 
charge of the work h8d stated as follows in this conlpsoltion: 

"In regdrd to pira ofi ford@' bxchangi?, as thg i n v i i M  
is to the tulie of R?. 71 l a w s  ahd'is tb be doneein t h o  &- 
sblra, I am plainili'g to get 4 I&-22 mebhaihicd &A%% 
ah' &glines arrangements d i n s t  my normal T & P 
which would be used on this project in t)Je fMd in&&& 
and then shifted on to hill roads. In other works, the 
equipment is such as can be used on this p1?64& as -1) 
as utilised later on. This equipment involves &out Rh. 5 
lakhs of foreign exchange and I am told that we will be 
able to get this foreign exchafige from our normal T. & P.". 

The question of obtaining earthmoving equipment from other 
project waB also under consideration at that time. 

In September, 1961, the Chief Engineer of C.P.W.D., while ex- 
plaining the slow progress on the Najafgarh Drainage Scheme had 
made the following observations: 

"We had acquired 4 excavators already and 5 more hdd been 
indented and the DKS & D., had been requested by the 
Ministry of Works, Housing and Supply to get them under 
priority. These excadtors are available on rupee pay- 
ment. More excavators could not be acquired earlier than 
the 4 indicated above as foreign exchange was involved 
and with the Bharat Sewak Samaj demand for doinq 
about 2 crores cu. ft. of earth work, we had thought that 
we should be able to meanage with 4 excavators supple- 
mented by some local contractors. When these hopes got 
belied, we had to indent for more excavatom." 

Thus it will be observed that the use of earth moving machinery 
had been contemplated when the work was taken up and the re- 
nuirement had been estimated based on the situation obtaining at 
that time. 
IMinistry of Irrigation and Power O.M. No. FC.12(8)/72 dated 

21-10-723. 



The relatively poor performance in the year 1969-70, the actual 
working hours being 9207 against the scheduled hows of 16,340, 
dds h n  attributed to the reduction in the quantum of work to be 
executed If this explanation is correct, the w ~ r k  to be executed. 
If this explanation is corredt, the dork of phase I11 of the scheme 
should have been completed much earlier than June, 1971. The 
Coxiimlttee would, therefore, like the delay in execution of the 
adlieme bb be examined end the results intimated to them. 

a No. 7 (Para No. 1.59) of Appendix XI& to 37th Report (5th 
Lok Sabha)]. 

By 1069-70, the major portion of the earth work excavation on the 
Najafgafh drain had been completed and the balance work was most- 
ly by way of small left out portions over scattered areas and also 
general dressing to obtain the finished dimensions. The progress on 
such work is generally slow and cannot be compared with the out- 
turn during peak operations. As such, it was not possible to com- 
plete the balance work before June, 1971 even though earth moving 
machinery was available for a larger output. 

[Ministry of Irrigation and Power O.M. No. FC.12(8)/72 dated 
21-10-721. 

From the details furnished, the Committee have come to the 
conclusion that the optimum output capacity of the different types 
of draglines in relation to the work in the Najafgarh scheme, fixed 
by the Project authorities was on the low side; the optimum capa- 
city flxed was only about 50 per cent of the production capacity 
indicated by the Rates and Costs Committee. If the production per- 
formance of these machines during 1967-68 was any indication, 
quantity 'of earth work actually done was 346.96 lakh c. ft. as against 
s5.74 lakh c.ft. which should have been done according to the 
norm adopted by the project-they had not been working at the 
vptlmurn level of eflliciency in other years. The performance in 
1966-67 was particularly unsatisfactory in as much as only 326.96 
l&h c. ft. of work alone was done against the quantity of 334.33 
lakh c.ft. which should have been done even according to the low 
norm of the project. All these, thdrefore, need detailed investiga- 



tion with a view to inter;,diu fix* realistic norms to effectively 
control the working of the machine. 

(Sl. No. 9 (Wra No. 1.61) of Appendix for to 37th Report i5th 
Lok Sabha) 

Action talrezr 

The basis on which the output of the machines laad been Axed 
had been explained earliw and has been incorporated in paras 1.50' 
and 1.51 of the report. As stated therein, the output depends upon. 
depth of cutting, nature of soil and angle of the swing of disposal. 
In making an evaluation, the performance in a specific year or 
period of operation will not give the correct picture. An evalua- 
tion, the performance in a spedfic year or period of operation will 
not give the correct picture. An evaluation has to be made for t h e  
complete work and during the entire period of operation for com- 
parison with the estimated out-turn which has been made for aver- 
age condition. The out-put in different years will vary according 
to the site conditions and nature of soil. 

If the entire period of operation is taken into account, i t  will b 
observed that as against the estimated quantity of 1157 lakh C. ft., 
the actual out-turn is 1137 lakh c. ft. which should be eonmdemd 
satisfactory. 

[Ministry of Irrigation and Power O.M. No. FC.12(8)/72 dated 21-10- 
le721. 

The Committee are concerned to find that the estimated cost 
per unit of earth work to be done was exceeded in all the years 
except in 1967-68, the figures being Rs. 7.2, Rs. 5.74, Rs. 6.69 and 6.73 
respectively during 1-67 to 1969-70 as against the estimated cost 
of Rs. 6.5 per 100 c.ft. In view of what is mentioned in the fore- 
going paragraph, the Committee have reasons to believe .that the 
estimated cost itself was on the high side. This was thus primarily 
due to the fact that norms of output of the draglines were not Axed 
realistically and adhered to. Further the staff for operating the 
draglines were engaged for the full year although they worked 
generally for 7 months only in a year. All those had pushed up the 
cost of th& project considerably. The Committee would like to 
know what sort of cost control was exercised in this project. They 



hope that such laxities will not be in evidence in similar other pro- 
jects. 

fS1. No. 10 (Para No. 1.62) of Appendix XI1 to 37th Report (5th 
h k  Sabha)]. 

Action taken 

The estimated cost of Rs. 6.5 per 100 c. ft. which had been adopt- 
e d  in. the estimates is not excessive taking into account the analysis 
made on the basis of use rates for different types of machines and 
their out-turn per hour under the actual site conditions. 

The details of the use rates are given in the enclosure. These 
have been worked out according to the norms laid down by the 
CW & PC from time to time. Based on the use rates and the out- 
turn under the site conditions, detailed in para 1.5 of the report, the 
.cost per 100 c. ft. of earthwork by various types of machines is as 
follows: 

TATA P & H SKODA 22 R.B. 

.Use rate per hour . . . 182.81 70' 42 69'72 

(Out-turn per hour . . . 2375 c. ft.  1290 C. ft.  1780 c.ft. 
Ir 

Coqt per roo c. ft. . . . Rs. 7.6  Rs. 5 .4  Rs. 8.9 

As mentioned in para 1.38, the total schedule hours of the vari- 
ous draglilnes from 1966-67 to 1969-70 were as follows: 

TATA P&H SKODA 22 R.B. 

Total-71825 hrs. 

With the out-turn and the cost per 100 c.ft. for the various 
machines as indicated above. the average cost per 100 c.ft  works 
out to Rs. 7.3. The actual rate per 100 c. ft. during all the years 
has been less than this amount. Further as earlier mentioned, it 
will not be appropriate to compare the actual rate in any specific 
year with the estimated rate as out-put will vary according to the 
site conditions and the nature of work from year to year. There- 
fore, a comparison should be made of the actual cost for the whole 
operation which works out to Rs. 6.55 per 100 c.ft. against the esti- 
mated cost of Rs. 7.3 per 100 c. ft. as worked out above and Rs. 6.5 
per 100 c. f t  provided in the estimate. 

All precautions were taken by the project authorities to ensure 
that the machines operated to the maximum possible extent and 



that the repairs were reduced to th minimum and were carried out 
expeditiously thereby keeping down the total operating cost. 

The staff for operating the draglines had to' be employed for tha 
full year as it is not possible to recruit them only for the duration 
of the working season. However, they were engaged during the 
off time on the maintenance and repair of the machines. 

[Ministry of Irrigation and Power O.M. No. F.C.12(8) (72 dated 
21-lo-ll272l. 

0ai4 Rate per hour of Baglines 
-- A - ----- 
S1. No. Subject P&II 2-4 C1t.Yd. Skoda rf yd. 22 R.B. f Cyd. 

I. Depreciation . . . 53'76 13.50 17.00 

2. Shop Repairs . . . 53.76 16.20 17.00 

3. Field Repairs . . . 21  5 0  5 '40  6.80  

4. Fuels . . . . 19 .58  9'57 6.58 
5. Lubricants . . . 4 ' 8 9  2'39 1 .63 
6.  Sundries . - - . 4 oo 3.00 3 . 0 0  

7 . L a b o u r .  . . . 13 59 15.28 12.97 

8. Overhead charges . . 1 1  75 5.18 4'79 

Total cost-10% Scrap valuc ) 
Life of mochine 

2. Shop Repairs - . . -1oo" 1200/;, -mooo 
(percentage of depreciation) 

3. (Fkld Repairs . . 4 0  
percentage ofdepreciation) 

Due to non-availability of certain sections of steel the Arm had' 
p ,pe allowed to use oversize steel sections on various dates viz. 
June, 1963, July, 1964 and October, 1986 to avoid delay in delivery 



as the Arm was entitled to relaxation in the matter of levy of penal- 
ty in respect of steel sections which were not rolled in the country 
d y r h g  any particular period. Further, attempts were made to 
impmt steel in June, 1963 and again in March, 1965. I t  was decided 
finally in September, 1966 to drop the idea after prolonged corres- 
pondence mainly on account of the firm's refusal to hear the extra 
cost although the purchase was liable for any increase in the cost 
of indigenous steel only. The committee would like to know how 
far  the time spent in such attempts was responsible for the relaxa- 
tion in the firm's efforts to procure the necessary quantity of steel 
in time. 

[Sl. No. 21 (Para No. 3.29) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action Taken 

Serious efforts were continuously being made by the department 
and the firm for arranging the requisite steel sections from indigen- 
ous sources even when the use of alternative sections had been 
approved and decision taken to import certain non-available sec- 
tions. There was no let up in these efforts at any stage. 

[Ministry of Irrigation and Power O.M. No. 25/2/71--B&B Vol. V 
dated 5-1-1973]. 

Recommendation 

The Committee note that out of 2800 sq. meters of 'Wool felt' 
procured to cover the scroll casting in two layers on 5 turbines 
under erection at Bhakra Right Bank Power Plant, only 1000 sq. 
meters were actually required. That the excess purchase was due 
to a genuine 'misunderstanding' that area of 210 sq. meters indi- 
cated by the Designers was of each layer f rr a turbine is hardly 
convincing to this 'mis-understanding' the quantity required for 5 
turbines was only, 2,100 sq. meters. Further it is not clear how 
the Project Engineers failed to check the requirements with refer- 
ence to the designs available with them. As surplus material valued 
a t  Rs. 1,71,181 could not be disposed of since November, 1965, except 
a small quantity of 120 sq. meters, the Committee desires that suit- 
able action should be taken against the official concerned for the 
excessive pwchase and that it should also be investigated whether 
any favouritism was shown to the supplier. 

[Sl. No. 29 (Para No. 3.57) of Appendix XI1 to 37th Report (5th 
Lok Sabha) 1. 



Action taken 
- From the correspondence earlier exchanged with MIS. Techno- 
promexport, the requirement of wool-felt for 5 unite was worked 
-out as 2100 sq. meters (210 sq. MX2 layers X5 units-2100 sq. 
meters). Subsequently, MIS. Gidroproekt: the manufacturers of 
the turbine, sent a drawing No. 1001-14/191 covering the bill of 
material in which the requirement of wool felt was mentioned as 
2&00 Sq. m. (5~530+150-2800 Sq. meters) and stands intimated 
lW the Deputy Accountant General, Nangal vide this omce No. 559f 
PBC-16 dated 15th October, 1970. Thus it would be seen that the 
quantity of woolfelt purchased was in accordance with the require- 
ments as advised by the manufacturer, for which no particular om- 
cia1 can be held responsible for the excess purchase. 

The original drawings received from the manufacturers were 
taken as authentic for all purposes of calculations and references 
and as such no necessity was felt to exercise any check in regard 
to this particular item alone. 

.[Ministry of Irrigation and Power O.M. No. W/2/71-B&B Vol. V., 
dated 5-1-1973]. 

Recommendation 

The Committee regret to learn that 600 sq. meters of wool felt 
valued at Rs. 60,000 had been damaged by white ants and were not 
fit for use. If the storage conditions were proper as claimed by the 
Department and the conditions of the material were periodically 
checked, the Committe fail to understand how there could be such 
large-scale damage. They accordingly desire that responsibility for 
the lapse should be fixed. 

[SI. No. 30 (Para No. 3.58) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action taken 

Arrangements for storing the wool-felt were made as best as 
could be done at the site of the work and that the Project Authod- 
ties provided necessary disinfectants in the store-godown. Inspite 
of this, some wool felt was damaged. In view of the above, It  would 
not be possible to hold any omcia1 responsible for damage to the 
woolfelt. 

'[Ministry of Irrigation and Power O.M. No. 25/2/71-B&B Vol. V., 
dated 5-1-1973]. 



Recommendation 

Although the Committee were assured during evidence that local 
'enquiries were being made to locate the supplier in order to see 
*ether anything more than the 10 per cent payment withheld 
cwld be recovered from them for the defective supplies, the Min- 
istry subsequently intimated that "now that the wheels have been 
used, no further action has been taken" in the matter. The Com- 
mittee were informed that 230 out of 253 defective wheels could be 
used after retreading at the cost of Rs. 175 per wheels which inci- 
dentally enhanced the life of the wheels by 100 per cent. The cost 
of each wheel was, however, stated to be Rs. 150. As the defective 
wheels could be used only after spending more than their original 
cost, the Committee do not appreciate the decision of Government 
not to proceed against the supplier further. They would, therefore, 
like Government to explore the possibility of recovering the loss 
fully. 

[Sl. No. 34 (Para No. 4.17) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action taken 

The cost of the wheels according to the contract was not Rs. 150 
per wheels but Rs. 177.12 per wheels plus 3 per cent C.S.T. In addi- 
tion, railway freight was payable by the Department for carriage 
of the wheels from Howrah to detination. This freight and other 
incidental charges cost the Department Rs. 11,610. Accordingly, the 
total cost per wheel worked out to Rs. 205.93 vide detail below:- 

Cost per wheel as per  contract . . . . .  Rs. 1 7 7 .  2 
Plus percent C.S.T. . . . ' ' ' ' ' Rs. 5 .41  

Rs. 182.4: 

The cost of retreading each wheel worked out to Rs. 175 as a result 
of which the life of the wheels was doubled. That is. if ordinarily 
the wheels could be used for four months, with the retreading their 
life was extended to eight months. Since because of this retread- 
ing the original life span of the wheels was also restored, it has not 
been c ~ i d e r e d  necemary to pursue the question of effecting any 
recovery .from the Arm. 

[Ministry of irrigation and Power O.M. No. 25/2/71--B & B Vol. V., 
dated 5-1-1973]. 



CHAPTER IV 

RE~~MMENDATI~N~/~B~ERVATIONS, REPUES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 
WHICH REQUIRE REITERATION 

Recommendation 

The scope of Phase I1 of the schemes was changed in 1964 by 
increasing the discharge capacity of the drain from 900 cusecs to 
3000 cusecs uniformally. The Committee are not convinced that 
this could not have been done earlier as this capacity was already 
provided for in the city reaches and the ultimate requirement of 
this capacity in the upper reaches was also contemplated earlier. 
The Committee therefore feel that the scheme as originally conceiv- 
ed was not comprehensive enough to meet the future requirements 
with the result that during 1964 Delhi faced heavy floods which 
caused wide spread damages to property amounting to Rs. 185 lakhs. 
The emergency works which had to b.e undertaken as a result there- 
of cost Rs. 4.39 lakhs. 

[SI. No. 2 (Para No. 1.27) of Appendix XI1 to 37th Report (5th 
Lok Sabha) J .  

Action taken 

The reasons for not ~roviding the discharge capacity of 3000 
cusecs when the Najafgarh drainage scheme Phase I1 was prepared 
have been explained in the replies to Point No. 8 under para 33 of 
the report of C&AG relating to the allocation of expenditure on 
drainage scheme supplied to Lok Sabha Secretariat vide this Min- 
istry's letter No. FC.12(19)/71, dated 10th October, 1971. A copy 
of the reply is enclosed for reody reference. 

[Ministry of Irrigation and Power O.M. No. FC.12(8)/72, dated 21- 
10-19721. 

Copy of Point No. 8 under Para 33 of the report of C&AG relating to 
the allocation of expenditure on drainage scheme supplied to Lok 
Sabha Secretariat. 

8. The work on the Second phase of the scheme was taken up fn 
1959-60. Please furnish a note, as promised during evidence, 
explaining how the discharge capacity of 3000 cusecs could not 
be contemplated in 1959. 



In the Reddy Committee report, the discharge capacity in the 
upper reaches of the Najafgarh drain had been estimated a s  about 
460 cusecs. This was based on office Studies of Survey of India topo 
aheets. The catchment area contributing to the inflows into the 
Najafgarh Jheel had then been computed as 432 sq. miles. In 
1959-60, detailed field surveys and investigations were carried out. 
Detailed studies were also made with the data of rainfall and levels 
of Najafgarh lake observed till then and the topography of the area. 
These studies brought out that the capacity of 450 cusecs from 
Kakraula to Daryanala would not be adequate to give the desired 
interim relief in the Jheel area. It  was estimated that the capacity 
required would be 900 cusecs. 

In 1964, there was heavy rainfall in the catchment of Najafgarh 
drain and the contiguous areas of Haryana and Rajasthan. Conse- 
quently, there was considerable inflow from the Sahibi river. Such 
heavy inflow had not been experienced in the past. The level in 
Najafgarh Jheel rose to all time record of 695.6 submerging an  
area of about 60,000 acre? 

A Committee of Technical Experts (Motiram Committee) was 
appointed by the Government of India to study the situation arising 
out of the 1964 floods and the measures required to provide relief 
from the drainage congestion. This' committee made detailed hydro- 
logical studies and came to the conclusion that the capacity of the 
Najafgarh drain between Kakraula and Daryanala should be in- 
creased from 900 cusecs to 3000 cusecs for bringing down the level 
of the Najafgarh Jheel to RL 686 after the monsoon to enable Rabi 
cultivation in the marginal area of the lake. This conclusion of the 
committee was accepted and Stage I1 of the scheme was modified 
accordingly. It was considered that with the development in the 
upper reaches, the chances of flows as experienced in 1964, would 
be frequent and that the increase in capacity as recommended by 
the Ccmmittee was essential. 

Recommendation 

The Committee learn that there are no uniform rules regarding 
allocation of cost of Inter-State drainage schemes between the bene- 
ficiary States. In the Najafgarh scheme, the Committee find that 
while the cost of Phase I1 is sought to be allocated on the basis of 
the area benefitted, the cost of Phase 111 is to be allocated on the 



basis of catchment area in the respective Statas. The Cornwittee 
,desire that there should be some wiformity in this regard. 
[Sl. No. 4 (Para No. 1.29) of Appendix XI1 to 37th R e p o ~  (5th 

Lok Sabha)]. 

In the reply to Point No. 10 furnished to the Lok Sabha Secre- 
tariat vide this Ministry's letter No. F.C.12(19)/71 dated 10th Nov- 
ember, 1971 the general principles on which allocation of inter- 
State drainage schemes are made have been explained. A copy of 
the note on item No. 10 is enclosed for ready reference. These pro- 
cedures are applicable in general to all drainage schemes. 

[Ministry of Irrigation and Power O.M. No. FC.12(8)/72, dated 21- 
10-197q. 

Copy of Item No. 10 of the Report of C & AG. 

LO. Please state why a uniform basis for allocation of cost of drain- 
age scheme has not been prescribed. 

The general principles in allocating the cost of drainage schemes 
which concern more than one State are as follows:- 

ti) the allocation is done in the ratio of cusec miles. 

(ii) the allocation is done in the ratio of the catchment areas 
where the catchments are of similar nature and the car- 
rier b i n  is common. 

(iii) the allocation is done in the ratio of the benefits actually 
derived by the beneficiaries. 

The choice of method to be employed is determined on merits 
of each case and as mutually agreed to by the beneficiaries. 

Recommendation 

The Committee find that the Sub-committee constituted by the 
Bhakra Control Board to examine the proposal for the purchase of 
2285 galvanised steel towers for the 220 KV transmission lines a t  the 
cost of Rs. 233 kkhs, specifically decided on 16th Fkbnrary, 1982 
that "the firm should be tied down to definite delivery because such 
offer as supply of the towers after sumcient steel and zinc was 
available could w t  be accepted." They also decided that the penalty 
clause! "should be made contingent on the delivery specified". The 



f3rm which was called to discuss h t e r  alia this matter on 1st Mqrch, 
Is62 agreed to the delivery period and the penalty clause. When 
the cantract was Anally entered into on 12th October, 1962, a proviso 
was, however, added to the delivery period that "if during the exe- 
cution of this order the company is not able to get certain steel sec- 
tions on account of the fact that the same are not rolled by any of 
the steel producers during any particular period, the company shall 
bring it specifically to the notice of the purchaser and any short 
deliveries on account of this shall not be subject to the levy of 
penalty". The Committee would like to be investigated as to how 
this proviso came to be inserted in the contraet which went counter 
to the decision of the sub-committee especially when there was no 
mention of it in the minutes of meeting with the firm's representa- 
tive on 1st March, 1962. This proviso in effect nullified the provi- 
sion contained in the detailed purchase order issued on 18th January, 
1563 that the procurement of steel would be entirely the responsi- 
tility of the firm. To what extent this lacuna in the contract went 
against the interest of Government can be seen from the following. 

[Sl. No. 20 (Para No. 3.28) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

Action taken 
Havirg agreed to the delivery period and the penalty clauses as 

decided in the meeting held with the representatives on 1st March, 
1962, M/s. Alcock vide their letter dated 3rd April, 1962 informed 
the department that strict adherence to the agreed delivery schedule 
may not be possible if the supply of matching steel was not forth- 
coming from the producers. The delivery clause alongwith other 
important clauses of the order were discussed at  length with the 
representatives of the firm in a meeting held with the Chairman, 
Punjab State Electricity Board and other officers of the department 
on 18th May, 1962 and it was decided to accept the modified delivery 
clause as appearing in the contract. The contract agreement incor- 
porating the various clauses as agreed with the firm was duly aap 
proved by the Chairman, Punjab State Electricity Board and other 
full time members of the Board. The relaxation in delivery clause 
was apparently based on practical consideration regarding availabi- 
lity of steel. 

A copy of the minutes of the meeting held on 18th May, 1962 
is enclosed. 

[Ministry of Irrigation and Power O.M. No. 25/2/71-B&B Vol. V.l 
dated 5-1-1973] 



Minutes of the meeting held in the room of the Chairman, Punjab 
State Electricity Board on 18th May, 1962 with the representa- 
tives of M/s. Alcocks, Ashdown & Co., Bombay regarding Speci- 
fication No. 697-Fabrication and supply of 220 KV double- 
Circuit towers, 

President: - 
1. Shri H. R. Bhatia, Chairman, Punjab State Electricity Board, 

Patiala. 

2. Shri R. N. Chona, Chief Engineer/Construction, Punjab 
State Electriciw Boanl, Patiala. 

3. Shri H. C. Sahgal, S.E. Projects, Punjab State Electricity 
Board. 

4. Shri G. S. Bains, Executive Engineer/Projects, Punjab State 
Electricity Board. 

5. Shri K. B. Guata, Assistant Engineer, Punjab State Electri- 
city Board, Patiala. 

6. Shri D. V. Shah, Chief Executive of MIS. Alcock Ashdown 
& Co. 

7. Shri N. V, Mazoozdar, Production Executive of M/s.  Alcock, 
Ashdown & Co. 

8. Shri M. C. Sharma of M/s..Alcock, Ashdown & Co. 

1. Rebate in Prices 

The Chairman explained to the firm that they had offered in 
their original tender to @ve a suitable rebate in prices, in case the 
entire order is placed on them. This point, he said, was not taken 
into account during the dbassions with firm's representatives in 
Delhi, although the fbn'$,gpresentatives recall that it was mention- 
ed but unfortunately no2 minuted. As a result of discussions, it was 
decided that the firm will address to the Chairman about the suit- 
able rebate they would offer and also give their views in this matter. 

2. Force Majeure Clause 

It was explained to the firm's representatives that it would be 
entirely the Purchaser's choice whether to choose D.G.S. & D.'s 
Clause for 'force majeure' or that of Punjab State Electricity Board's 
clause for the same as has been clearly agreed earlier by the Arm's 
representatives during their discussions in Delhi and further con- 
Armed in their letter. The firm accept this position. 



8. Delivery 

The Arm had earlier agreed to supply at  the rate of 750 tons per 
month and the delivery was to start a month after the successful 

' test on tower was carried out. They had further agreed that 
deliveries will be made in lots of 200 Nos. complete towers. In a 
subsequent etter, the Arm had expressed that strict adherence to f the supply of towers in lots of 200 Nos. complete may not be possible 
if the supplies of matching steel are not forthcoming from the pro- 
ducers. This point was discussed at length and i t  was decided that 
so far as the imposition of penalty', is concerned this should be 
applicable only on the average supply of every 6 months so far a s  
the steel tonnage and number of towers complete is concerned. If 
the firms performance in the first three months is not uptodate, they 
should be cautioned by the purchaser. While discussing this issue, 
it was further decided that if during the execution of this order, 
the firm is not able to get certain sections on account of the fact 
that the same are not rolled by the steel producers during particular 
pericd, the firm will bring it specifically to the notice of the Pur- 
chaser and any short deliveries on account of this will not be subject 
to levy of penalty. 

4. Tests 

It  came out from the discussions that the firm is experiencing 
-some difficulties in obtaining import Licence for Dynamometers and 
Hoists, etc., and in fact a letter has already been written to the 
Chairman, Central Water and Power Commission for recommending 
the case of the firm for the grant of the Import Licence. The firm 
was further required, as per discussions to approach immediately 
Mettur Dam Test Bed Authorities for reserving the Test& at Mettur 
in the month of October, 1962, for carrying out 'destruction test' and 
the purchaser will also take this issue with the Test Bed Authorities 
through the Central Water and Power Commission, if necessary, in 
order. to expedite and ensure that the Test Bed is available by 
October, 1962, by which date tower for test purposes is expected to 
be ready. I 

Sdl- MI- Sdi- 
H. R..Bhatia R. N. Chona B. V. Shah 

Recommendation 

Although supply of tower materials should have been completed 
by March, 1964 in respect of 3 priority line and by October. 1965 

:for the remaining lines, the s u p p l i ~  were actually completect in 



February, 1967 for two lines and for the rest by the mid 1989. The 
penalty for late delivery amounting to Rs. 11.63 l a k b  according to 
Audit, is yet to be recovered. The Ministry.is of the opinion that 
the penalty would have to be determined taking cognizance of rela- 
xstion admissible to the Arm under the ppndty clause. The Com- 
mittee would like to know the decision taken in this regard. 

[Sl. No. 25 (Pare No. 3.31) of Agp~md$x XI1 to 37th Report (5th 
Lok Sabhaj. 

A c h n  taken 

The matter was referred to the Sub-Committee cohstituted by 
the Bhakra Management Board for deciding the various outsanding 
issues pertaining to this supply order. After examining the various 
aspects of the case the sub-committee was of the view that the delays 
on sc?kount of steel sections which were in short supply should also 
be entitled to exemption from levy of penalty as in case of sections 
which were not rolled in the country. Accordingly, the Sub-Com- 
mittee observed that there was not sufffeient justification for levying 
penalty. A copy of the minutes of the Sub-Committee meeting held 
at Chandigarh on 6th March, 1972 is enclosed.* 

[Ministry of Irrigation and Power O.hL Y.: 2512j71-B. & B. Vol. V, 
dated 5-1-1973]. 

Beeommendation 

It  is distressing to note that whik going in rzi  the purchase of 
494 chill& cast iron wheels for mine care at an approximate cost of 
Rs. 1.03 lakhs, the Beas Project authorities failed to take su ic ient  
precautions against defective supplies. The credential and capaclty 
of the firm were not verified. The usual right of rejection notwith- 
standing the inspection before despatch when machining was to be 
done by consignee and the proof machining before inspection 
were not provided for in the contract. All these resulted 
in the firm refusing to replace the defective supplies. The Com- 
mittee understand that the firm had since closed down their business 
and their present whereabouts are not known. That the organisation 
lacked expertise is clear from the foregoing facts of the case. The 
Committee would like to know whether there were similar l a p e s  
in other contracts entered into by them which led to losses. 

[Sl. No. 32 (Para No. 4.15) of Appendix XI1 to 37th Report (5th 
Lok Sabha)]. 

*Not printed. 



Action taken 

1. I t  has been mentioned that the usual right of rejection notwith- 
standing inspection before despatch was not provided for in the 
contract. The factual psition is 'that the contract contained the 
following saieguards in this respect. 

(a) In clause 9 of the contract, it was stated that conditions 
of the contract would be same as conhined in form DGSD- 
68 and DGSD-71 corrected uptodate, cf Government of 
India, Department of Supply. Accordingly, the terms of 
the contract were the same 2,s were in operation with the 
Directorate General of Supplies and Diqosals. 

(b) Apart from this, the contract included the following clause, 
which gave additional right to the Department to reject 
the stores. 

Extracts from Clause 16(c) of the contract 

(c) xxx If the material at  the time of use or within cne vear 
after receipt, whichever is earlier, is found defective the 
same will be returned to the supplier at his cost and risk 
and he will be liable to refund to Government the amount 
paid to him on this account and all incidental charges". 

2. As for the query whether there were similar lapses in other 
contracts e n t e r d  into by the Department which led to losses, it may 
be stated that, as explained above, there was no lapse so far as the 
terms of the contract were concerned. As regards the lapse in plac- 
ing the order without verifying the credentials and capacity of the 
firm, it may be stated that the practice to make advance payments 
on presentation of despatch documents through Bank is allowed 
mainly in respect of those firms which are registered either with the 
DGS&D or the Controller of Stores, Punjab. In the case of other 
firms, advance payments are generally made after providing for 
pre-inspection of the stores either by the Project Authorities or the 
DGS&D before their despatch by the Supplier. The average annual 
purchases made by the Project range from Rs. 15 to 30 crores per 
year. While abundant caution is taken not to place orders on un- 
reliable firms, a few cases do however, occur where the material on 
receipt is not found upto the required specifications. In such csses 
the firms are asked to make good the loss. 



With a view to weed out the possibility of entering into business 
with any unreliable firm, action is being taken to register the firms, 
a s  done by the DGS&D after inspection of their premises by the 
Project Officers who could ascertain their (firm's) capacity and re- 
sources for supply of material for which they want registrations. 

jlMinistry of Irrigation and Power O.M. No. 2512171-B. & B. Vol. V, 
dated 5-19731. 

The Committee also notice a rather rigid attitude taken bv the 
D.G.S. & D. organisation which was requested to arrange for inspec- 
tion of the wheels in not bringing to the notice of the purchaser the 
loop-holes in the contract and the inadequacy of the inspection. The 
Committee would, therefore, like to suggest that there should be 
closer coordinakion and exchange of expertise between the indepen- 
dent purchasing agencies and the D.G.S. & D. who are the experts 
in the field, in order to safeguard the larger interest of Government 
as a whole. 

[Sl. No. 33 (Para No. 4.16) of Appendix XI1 to 37th report (5th 
I Lok Sabha)]. 

Action taken 

The Ministry of Irrigaftion and Power have stated as follows:- 

This is mainlv for the D.G.S. & D. to reply. However, the pro- 
ject authorities have been requested to keep a closer coordination 
with the D.G.S. & D. 

[Ministry of Irrigation and Power O.M. NO. 25j2j71-B. & B. Vol. V, 
dated 5-19733. 

Action taken 

The Department of Supply have stated as follows:- 

It is submitted that there is no question of DGS&D orgsnisation 
.adosting a rigid attitude. This is a %very large organisation carrying 
-out inspection of stores valued over several hundred crores of rupees 
every yeaE The procedures of this orgainisation have, therefore, to 
be based on sound practical considerations. 

2. The recommendation refers to-(1) "loopholes in the contract" 
and (ii) "inadequacy of inspection". 



. tit) 

3. In so far as  the Arst part is concerned, the contract was placed 
by the Beas Project directly. The question of this contract being 
examined or reviewed by the E S & D  did not arise. Further, as the 
Das&D were concerned only with the inspection of the store, a 
copy of the contract was sent only tb the Inspector. The Inspector is 
qualified only to carry out the inspection of the store. He is not a 
purchase officer and is not qualified to examine the adequacy or 
otherwise of the contract and it is also not his responsibility to carry 
out any examination of a contract from the purchase angle. There 
was, therefore, no question of his noticing any loophole; to the notice 
of the purchaser. 

4. As regards the second part, the standard of inspection provided 
for in the contract was not inadequate. The wheels were to be s u 2 p  
lied by the firm unrnachined and machining was to be done by the 
consignee. The blowholes could be located only after the wheels 
had been machined. As such i t  was not possible for the inspector to 
detect any blowholes in the wheels during the inspection. Such 
type of contracts are not unusual for the Inspector where Purchasers 
ask for unmachined wheels but provide sufficient safeguards in the 
contracts against appearance of the blowholes on machining at the 
consignees' end. 

5. The DGS&D as an expert Central Purchase and Inspection 
Oraganisation has always willinglv given expert advice to the other 
Purchasing Agencies, both under the Central and the State Govern- 
ment Departments, Public Undertakings etc. In the instant case, 
however, the purchasing agency concerned, did not seek the advice 
of the DGS&D. 

[Department of Supply O.M. No. P 111-22 (7)j72 dated 7-10-19721. 

Recommendation 

The Committee are inclined to take a serious view of the violation 
of financial rules in making advance payment; to the extent of Rs. 
1.40 crores to Divisions outside the project by certain Beas Project 
Divisional Authorities towards the end of the year 1965-66 just 
to avoid surrender of funds with the result that the money 
was' not available for other immediate needs. The lapse is all the 
more deplorable as the advance has not been adjusted fully as yet 
(1971-72). The Committee trust that such improprieties diluting 
t h e  budgetary control will not be committed in future. 

[Sl. No. 35 (Para No. 4.22) of Appendix XI1 to 37th report (5th 
Lok Sabha)]. 



Advances are given to other Departments e~muated with the 
duty d doing the jobs of the prcrjvect apiast their specific &em& 
No department outside the Project is prepared to undertake any 
job without being wid in advance, However, no advarre is be;ing 
paid just to avoid the lapse of funds. 

As for the amount already advanced, the same has Since been 
adjusted fully. 

[Ministry of Irrigation and Power O.M. No. 2512171-B. & B. Vol. V, 
dated 5-1-1973]. 



CHAPTER V 

RECOMMENDATIONSIOBSERVATIONS IN RESPECT OF WHICH 
GO~E)tl\lh1E~\lT HAVE FURNISHED INTERIM REPLIES 

The Committee note that Government of Haryana who are one 
.of the beneficiaries of the scheme had neither paid their share of 
cost of Phase I1 originally fixed as Rs. 11 lakhs nor accqted the re- 
vised share of Rs. 49.81 lakhs consequent on the increase in the scope 
,of the scheme. Their share in Phase 111 of the scheme is stated to 
have been provisionally fmed as Rs. 149.25 l a b .  The Committee 
.are of the opinion that the beneficiaries concerned should have been 
specifically consulted in enlarging the scope and financial implica- 
tions of the second phase of the scheme and before undertaking the 
lzhird phase. The Committee would like to know the settlement 
reached finally in this behalf and the princi2les followed in reaching 
the settlement. 

[Sl. No. 3 (Para No. 1.28) Appendix XI1 to 37th report (5th 
Lok Sabhal]. 

Action taken 

The Government of Haryana have since paid the share amount- 
ing to Rs. 11 lakhs towards Najafgarh drainage scheme Phase XI. 
In regard to sharing of cost of Phase 111, no decision has yet been 
reached and the matter is being pursued with the Haryana Govern- 
ment. 

IMinistry of Irrigation acd Power O.M. No. FC.12 (8) i'72 dt. 2l-l0-'12]. 

Another factor to which the Committee would like to draw the 
attention of Government is the understandable reluctance of the 
'States upstream to agree to share the financial burden of inter-State 
drainage schemes. In view of the vital importance of the drainage 
schemes as a flood control measure to save life and property, 
there should be some enforcing machinery so that execution of 
necessary inter-State drainage schemes is not impeded or their 
pogress  inhibited on account of lack of agreement between the 



States to share the cost or non reimbursement in time their agreed 
share of the cost to the prqject oujbolrities. 

[SI. No. 5 (Para No. 1.30) of Appendix XI1 to 37th report (5th 
Lok Sabha)]. 

Action taken 

The Ministry of Irrigation and Power had in the past explored 
the possibility of settling the disputes relating to allocation of cost 
by holding inter-State meetings and through the river commissions, 
zonal councils etc. but taking into account the difaculty in arriving 
at decisions speedily and also consequent delays in the implementa- 
tion of inter-State schemes, the Ministry of Irrigation and Power 
have suggested that from the 5th Plan onwards, the financing of inter- 
State schemes should be done by the Centre. This will obviate the 
need for allocation of cost among the various interested States. This 
suggestion has to be considered by the Planning Commission while 
finalising the pattern of financing of Plan schmes during the 5th 
Plan period. 

[Ministry of Irrigation and Power O.M. No. FC.12(8) 172 dated 
21-10-721. 

Recommendation 

After examining the case, the Committee have come to the con- 
clusion that in a contract entailing payment of over Rs. 2 crores the 
authorities have not shown sufficient care to safeguard the finanrid 
interest. The contract and the connected documents should, there- 
fore, be got examined in consultation with the Ministry of Law in 
view cf the lacuna pointed out by the committee to see whether there 
was any malafide intention. Further i t  should also be seen whether 
similar contracts were entered into by other authorities with the 
attendant difficulties of the kind noticed in this case. The results 
should be intimated to the Committee within six months. 

[Sl. No25 (Para No. 3.33) of Appendix XI1 to 37th report (5th 
Lok Sabha)]. 

Action taken 

A detailed Note for Legal Advice giving background of the various 
issues considered by the Public Accounts Committee, duly documen- 
ted, received from the Bhakra Management Board, has been exami- 
ned in t h i ~  Minidry. The case was rewerred to the Ministry of Law 



and Justice who after examination, halve come to the conclusion that 
there was no malafide intention in this case. 

[Ministry of Irrigation and Power O.M. No. 25/2/71-B & B Vol. V., 
dated 5-19731. 

Recommendation 

The draft agreement for the supply of power to Delhi State 
Electricity Board (now known as Delhi Electricity Supply Under- 
taking) by the Bhakra Management Board drawn up in September, 
1954 and as revised on the basis of various discussions has yet to be 
finalised and normally executed. This inordinate delay of over 17 
years gave rise to needless disputes regarding the liability of the 
former to pay for supplies as demanded by the latter from time to 
time. Accorrding to the information furnished to the Committee, 
the amount claimed by the Bhakra Management Board to the end of 
March, 1971 was Rs. 511.42 lakhs which however had been disowned 
by the DESU who preferred a counter-claim of Rs. 80.08 lakhs. 
The Committee view all these between two Government Undertak- 
ings in both of which people have a stake, with great concern. They 
trust that through the good office of the Ministry of Irrigation and 
Power the issues would be settled expeditiously to the mutual satis- 
faction of both the undertakings taking into account particularlv the 
financial position of the DESU and without injuring the interest of 
consumers. The settlement reached and the execution of the aqree- 
ment may be reported to the Committee within six months. 

[SI. No. 26 (Para No. 3.43) of Appendix XI1 to 37th, report (5th 
Lok Sabha)]. 

Action taken 

The question of executing the agreement was mooted to both the 
Ddhi  Electricity Supply Undertaking and the Bhakra Management 
Bozrd. Both expressed difficulty in executing the agreement before 
~c t t l ing  the outstanding disputes which had arisen between them 
wlth regard to the quantum of power supply, the revised tariff and 
the date of the applicability of the revised tariff. As the bilateral 
discussions did not have any success, both the parties referred the 
dispute to this Ministry. After both the parties submitted fheir 
cases in detail, Secretary, Ministry of Irrigation 8: Power discussed 
the matter with them a t  a meeting held on the 7th September, 1972. 
After detailed discussions it was decided that the Central Water and 
Power Commission should further examine some of the technical 
issues involved and submit a report to the Ministry. A report has 



h e n  received from tbe C a t d  Water and Power darnmissicm and 
is under examination in the Mi-try. FuiFther dissplwfons will be 
held shortly for resolving the dispute. 
[Ministry &:Irrigation and Power O.M. No. EL 111-11 (90) 171 dated 

25-10-19721. 

January 27, 1973 
-. - - -- 

Magha 7, 1894 (Saka). 

ERA SEZHIYAN, 
Chairman, --- - -- - - * -. 

Public Accounts Committee. 
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51. No. Para N.. . 
o f  Report 

APPENDIX 
Summary of Main Coi~cZusions~Recm~nendatbns 
- -- - ---- - 

Mlnlslryi 
L) .parrm 'n: Cc>nc USIOI Wrurn'ne~at ion  

c m c  rncd - - -  - - - - -- - - - 
/ 

- 4 - - - - - - - 
hiinistr> of Irrl- The Committee hope that final replies in regard to recommends- 
gdtjo? and I ' ~ w l  tions/observations to whch mterim replies have been furnished will 

be submitted to them expedi t~ous l~  after getting them vetted by 
Audit. 

biinistr!. ,,f lrri.. The Committee wish to point out that they had observed that 
gation 2nd Power the Najafgarh Drainage Scheme as originally conceived was not 
Ddhi  Adminis- comprehensive enough to meet the future requirements only after 
tration. taking into account the position brought out in the reply of the Mini- 

stry vide paragraph 1.16 of the 37th Report (Fifth Lok Sabha). They 
therefore, wish to reiterate that there should be better planning at 
least in future. 

-do- The Committee regret that the reply of the Ministry is silent on 
the question of acceptance by the Government of Haryana of the 
revised share of Phase I1 of the work. The position in this regard 
as well as the decision regaring the share of cost of Phase 111 may 
be intimated to the Committee. 

-do- The Committee had taken note of the fact that there was no  uni- 
formity in the principles adopted or proposed to be adopted in re- 
gard to sharing of the cost of different phases of the Najafgarh 
Drainage Scheme and desired that there should be some uniformity. 
In reply, the Ministry have merely restated the position brought out 



- - -- - -- 
already in paragraph 1.24 of the 37th Report (Fifth Loft SabM). 
The Committee, therefore, wish to reiterate that there should be 
uniformity in the principlm adopted at least in regard to the same 
scheme in future. 

1.17 Ministry of Irri t'on The Committee note that it has been suggested that from the 

nistrati?n. 
R and poweriDelhi dmi- Firth Plan onwards the Bnancing of inter-State drainage schemes 

should be done by the Centre which will obviate the need for dl& 
cation of cost among the various interested States and that this 
suggestion has to be considered by the Planning Commission. The 
decision taken in this regard may be intimated to the Committee. 

-do- The Committee note that the recommendations of the thenstruc- 1 
tion Plant and Machinery Committee (1972) which went into the 
question of improving the efficiency of earth moving machines work- 
ing in different parts of the country are under study of Government. 
The Committee would urge that the study should be completed early 
so as to take suitable measures to improve, the working of the earth 
moving machines. They would like to be informed of the action 
taken in this regard 

1.23 Ministry of Irrigation The Committee note that the Forest Department has agreed tq 
Power/Electricity supply saw dust to Electricity Department free of cost ex. saw-mill 

Department Andaman premises. Further the increase in tariff for power s u ~ l y  to various 
and Nicobar Islands. consumers including saw-mill suggested by the Electricity Depart- 

ment based on the recommendations of the Tariff Advisory Com- 



mittee is stated to be under consideration of Government. The Com- 
mittee would urge that an early dicision should be taken in this re- 
gard so that unnecessary losses may not be incurred in future. 

8 1.27 Ministry of Irrigation Dealing with the lacuna in the contract, the Committee had 
and Power Bhakm Ma- pointed out how it went counter to the decision of the Purchase Sub- nagement Board. Committee constituted by the Bhakra Control Board and nullifled 

the provisions contained in the detailed purchase order regardiug 
the procurement of steel. In reply, the Ministry have stated that 
the modifled delivery clause as appearing in the contract was accep- 
ted at a meeting held by the Chairman, Punjab State Eelectricity 
Board with the representatives of the firm and that the relaxation 
was apparently based on practical considerations regarding availa- 
bility of steel. It is not clear to the Committee as to how the matter . 
was not referred back to the Purchase Sub-Committee in. view of - 3 *. 
their earlier decision that the Arm should be tied down to deAnite 
deliveg and that the pena~lty clause should be made contingent on 
the deliveries specified 

-do- As regards the result of the examination of the contract rind 
connected documents, the Committee have been informed that the 
Ministry of Law have come to the conclusion that there was no mda-  
fide intention. The Committee nevertheless desire that Government 
should be careful in entering into contracts in future in order that 
their interests may inot suffer as in this case. 

JO I -29 -do- The Committee had also desired to know whether similar con- 
tracts were entered into by other authorities with the attendant dm- 
culties of the kind noticed in this case. The reply of the Ministry is 

- -  .--. . - -- -- - - 



_ _ _ _  - - 

silent on this point. The Committee desire that the posltfdn shoaid 
be reviewed and the results intimated to them early. , 

II 1.32 ,Ministry of Irrigation The Committee are of the view that legal qinion should have 
and Power Bhakra Ma- been taken when the firm was told that they would be paid for the, 
nagrnent Board. additional tonnage (excluding the cost of fabrication and galvanis-' 

ing) involved in the use of oversize steel sections, which was nOt 
regrettably done in this case. They wish to caution Government 
that in such cases they should be fortified by legal opinion in advance. 

-do- The Committee are unable to subscribe to the view taiat there is 
no sufficient justification for levying the penalty. They waul& a therefore, like to suggest that the opinion of the Mirristry of Law . 
may be obtain& before coming to a decision in the matter and the 
Committee informed within three months. 

-do- The Committee are not satisfied with the position that neither 
the agreement for the supply of power to D.E.S.U. by the Bbakra 
Management Board pending since 1954 has been f i n h d  nor the 
claims and counter-claims between them settled yet. They d d  
urge that Government should see that these are settled without fur- 
ther loss of time. 

14 I JI Minis-sg of Irri The Committee find from the reply furnished by Govenunent that 
and PowerlBeas (!%% the contraef for the purchase of wheels dij include right of rejection 
ruc ion Board. notwithstanding the  inspection before despatch. They would, how- 



ever, like to know whether this right was exercised in this caw and 
if not why. 

1.44 Ministry of Irrigarion The Committee wish to suggest issue of general instructions by 
and PowmlMinistr~ Government to all the MinistrieslDepartments impressing on them 
Supply. the need for closer coordination and exchange of expertise between 

the independent purchasing agencies and the DGS&D in order tn 
safeguad the larger interests of Government as a whole. 

I .47 Ministry of I r r ~  The Committee note that although the relevant Audit paragraph 
and Power,- g:z slated that the advance payments were made in order to utilise the 
r ~ c t  ion Board. savings of budget allotment during 1965-66, the Ministry have con- 

tended that no advance is being paid just to avoid the lapse of funds 
The Committee nevertheless find that the advance payments mqdc 
in 1965-66 could be adjusted fully only in 1972-73. They wculd, 
therefore, like to caution Government that no advance paymen: 
should be made without ascertaining the prospects of its utilisatlon 
within a reasonable time. 




